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OPERATIONAL CIRCULAR
SEBI/HO/DDHS/P/CIR/2021/613 August 10, 2021
To

Issuers who have listed and/ or propose to list Non-convertible Securities,
Securitised Debt Instruments, Security Receipts, Municipal Debt Secur} or
Commercial Paper?; %
Recognised Stock Exchanges; '\,
Registered Depositories; f\)

Registered Credit Rating Agencies, Debenture Trust e%
Participants, Stock Brokers, Merchant Bankers, Registrars to ap\%?ﬂs

Transfer Agents, Bankers to an Issue;
Sponsor Banks; &&
Self-Certified Syndicate Banks; and Q
National Payments Corporation of India &Q

9

Madam/ Sir, 'b%‘

dpository
and Share

and Commercial Paper

1. Vide notification no. SEBI/LAD-@GN/ZOZIIBQ dated August 09, 2021, SEBI

(Issue and Listing of Non- ble Securities) Regulations, 2021 (hereinafter
referred to as the SEBI N&S ulations, 2021) were notified, pursuant to merger
and repeal of the SEBI e and Listing of Debt Securities) Regulations, 2008
(hereinafter referred t SEBI ILDS Regulations, 2008) and SEBI (Issue and
Listing of Non-Co e Redeemable Preference Shares) Regulations, 2013
(hereinafter refer, as the SEBI NCRPS Regulations, 2013).

2. Since the @ﬁon of the SEBI ILDS Regulations, 2008 and the SEBI NCRPS
Regulati 3, SEBI has issued multiple circulars covering procedural and
operatiéaspects thereof. The process of merging these regulations into the SEBI
N Q&Q ulations, 2021 also entails consolidation of related existing circulars
A% - 1) into a single operational circular, with consequent changes. The
%{ ations contained in such circulars have been detailed chapter-wise in this

%} ational circular. Accordingly, the circulars listed at Annex - 1 stand superseded
by this operational circular.

3. This operational circular provides a chapter-wise framework for the issuance, listing
and trading of Non-convertible Securities, Securitised Debt Instruments, Security
Receipts, Municipal Debt Securities or Commercial Paper. For ease of reference,

1 Unless specified otherwise, all the chapters are applicable to an issue of Non-convertible securities;

Page 1 of 88



G e stfh ofe i

Securities and Exchange Board of India

each chapter of this operational circular contains footnotes corresponding to the
respective erstwhile circulars.

. While this circular covers instruments under the NCS Regulations, certain chapters
contain provisions applicable to issue of securities under the SEBI (Issue and
Listing of Securitised Debt Instruments and Security Receipts) Regulations, 2008
(hereinafter referred to as the SEBI SDI Regulations, 2008) and SEBI (Issue and
Listing of Municipal Debt Securities) Regulations, 2015 (hereinafter referred to as
the SEBI ILDM Regulations, 2015). This has been accordingly indicated in the
chapters.

Recognized Stock Exchanges, Depositories, other SEBI registered int %es,
Issuers and other stakeholders are directed to:

5.1. comply with the conditions laid down in this circular; S)

5.2. putin place necessary systems and infrastructure fo@ventaﬂon of this
circular;

5.3. make consequential changes, if any, to tlﬂ%spective bye-laws and
bidding portal; and

5.4. communicate and create awarenes&@st stakeholders.
. This Circular is issued in exercise of pow@onferred under:
6.1. Section 11(1) of Securities \(B@hange Board of India Act, 1992;

6.2. Regulation 55 of SEB&I\T‘%ﬁegulatlons 2021;

6.3. Regulation 29 of LDM Regulations 2015;
6.4. Regulationg%@SEBl SDI Regulations, 2008.
. This circular me into force with effect from August 16, 2021.

. This Cg Is available on SEBI website at www.sebi.gov.in under the

“Legq@ ework”.
Q
Nt

Yours faithfully,

Pradeep Ramakrishnan

General Manager

Department of Debt and Hybrid Securities
+91 — 022 2644 9246
pradeepr@sebi.gov.in
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Chapter | - Application process in case of public issues of securities and
timelines for listing?

[See Regulations 34, 35 and Clause 2.2.28 of Schedule | of SEBI NCS Regulations, 2021,
Regulation 10 and Clause 7(h) of Schedule | of SEBI ILDM Regulations, 2015 and Regulation
31 of SEBI SDI Regulations, 2008]

Applicability:

The provisions under this chapter shall be applicable for public issues of securities
under SEBI NCS Regulations, 2021, SEBI ILDM Regulations, 2015 and SgBI\SDI
Regulations, 2008.

Procedure for making application through ASBA mechanism: '\;}'

1. Investors applying in a public issue shall use ASBA facility for 1y }payment:

1.1. by either writing their bank account numbers and autho@he banks to make
payment in case of allotment by signing the applicatiQ( ms; or

1.2. mentioning UPI ID in order to block the funds. investor may utilize the UPI
mechanism to block the funds for applic value upto Rs. 2 lakh per
application. Q

2. Modes of application in public issue&curities: An investor may apply for
public issue of securities through an¥§t llowing modes:

2.1. Through SCSBs or intermegh (viz. syndicate members, registered stock
brokers, registrar and tr{;&f{{dgent and depository participants):

a) Aninvestor may it the bid-cum-application form, with ASBA as the sole
mechanism fo g payment, physically at the branch of a SCSB, i.e.
investor’'s b \ r such applications, the SCSB shall upload the bid on the
stock ech bidding platform and block funds in the investor’s account.

b) An@’ﬁ:ﬁr may submit the completed bid-cum-application form to

i ries mentioned above along with details of his/ her bank account

locking of funds. The intermediary shall upload the bid on the stock

(b hange bidding platform and forward the application form to a branch of
§ a SCSB for blocking of funds.

% c) An investor may submit the bid-cum-application form with a SCSB or the
intermediaries mentioned above and use his/ her bank account linked UPI
ID for the purpose of blocking of funds, if the application value is Rs. 2 lakh
or less. The intermediary shall upload the bid on the stock exchange bidding

2 CIR/DDHS/P/121/2018 dated August 16, 2018; and SEBI/HO/DDHS/CIR/P/2020/233 dated
November 23, 2020;
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platform. The application amount would be blocked through the UPI
mechanism in this case.

2.2. Through stock exchanges (App/ Web interface): An investor may submit the
bid-cum-application form through the App or web interface developed by stock
exchanges wherein the bid is automatically uploaded onto the stock exchange
bidding platform and the amount is blocked using the UPI mechanism.

3. Role of SCSBs and intermediaries:

3.1. The SCSBs or the above-mentioned intermediaries shall, at the time of receipt
of the application, provide an acknowledgement to the investor, by gj %e
counter foil or specifying the application number to the investor, of
having accepted the application form, in physical or elegtroni ode,
respectively. ;‘)\

3.2. For applications submitted by investors to SCSBs: After ac g the form, the
SCSB shall capture and upload details in the electr ding system as
specified by the stock exchange(s) and may begin blQc f funds available
in the bank account specified in the form, to the % the application money

specified.

3.3. For applications submitted by investors to
the application form, the respective
details in the electronic bidding syste

:Nhtermediaries: After accepting
iary shall capture and upload
ecified by the stock exchange(s).

3.4.SCSBs shall carry out furth ng.ion for ASBA forms such as signature
verification, blocking of funds nd forward these forms to the registrar to

the issue. . .\Q)
3.5.The SCSBs or inter &ﬁés shall guide investors in making applications in
public issues and a sed to take necessary steps to ensure compliance in

this regard. ;\'\Q

3.6.SCSBs are '\bed to ensure that they shall block the application amount only
against/ i ded deposit account and ensure that clear demarcated funds
are v§;I§

3.7. are also advised to ensure that for making applications on own account
& ASBA facility, they should have a separate account in own name with any
er SEBI registered SCSBs. Such account shall be used solely for the
purpose of applying in public issues and clear demarcated funds should be
available in such account for ASBA applications.

4. Role of the stock exchanges:

4.1. Stock exchange(s) shall allow modification of selected fields viz. DP ID/ Client
ID or PAN (Either DP ID/ Client ID or PAN can be modified but not both), bank
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code and location code in the bid details already uploaded, on a daily basis
within the timeline as specified.

4.2. Stock exchanges shall have systems to facilitate investors to view the status of
their public issue applications on their websites; and to send the details of
applications and allotments through SMS and e-mail alerts to the investors.

Role of entities/ mechanisms part of the public issue process using UPI:

5.1.NPCI, a RBI initiative, is an umbrella organization for all retail payments in
India. It has been set up with the guidance and support of the RBI and IBA;

5.2.UPI is an instant payment system developed by NPCI. It enabl Ing
several banking features, seamless fund routing & merchant paymentg jito one
hood. UPI allows instant transfer of money between any tw ns’ bank
accounts using a payment address which uniquely identifieg a wgfson's bank
account.

N\
5.3.Sponsor Bank means a Banker to the Issue regis ﬁth SEBI which is
appointed by the Issuer to act as a conduit betwe stock exchanges and
the NPCI in order to push the mandate coll% uests and/ or payment
instructions of the retail investors into the U

Validation by stock exchanges and dep&@ S:

6.1.The details of investor viz. PAN % / Client ID, entered on the stock
exchange platform at the fti idding, shall be validated by the stock
exchange(s) with the Depositg% real time basis.

6.2. Stock exchanges anc@tories shall put in place necessary infrastructure
for this purpose. (b
Other requireme@

7.1. Stock exch %shall update demand data on working days on their websites
de all the UPI (accepted/ pending) and ASBA bids.

which %
7.2. The @etaifs of commission and processing fees payable to each intermediary
a\' timelines for payment shall be disclosed in the offer document.
e

intermediaries shall provide necessary guidance to their investors in use

%g of UPI while making applications in public issues.

7.4.Stock exchanges shall formulate and disclose the operational procedure for
applying through the app/ web based interface developed by them in order to
apply in public issue on their websites.
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7.5.The merchant banker shall ensure that the process of applying through the
App/ web interface developed by the stock exchanges as well as the additional
payment mechanism through UPI is disclosed in the offer document.

7.6.All entities involved in the process are advised to take necessary steps to
ensure compliance with this circular.

8. The character length for each of fields of the schedule to be forwarded by the
intermediaries along with each application form to the designated branches of the
respective SCSBs for blocking of funds shall be uniformly prescribed by the(\tcfk

exchange(s) and the format of the schedule shall be as under: t\,
Table 1: Format of the character length of the fields of the schedule '\§
Field number | Details R Q)\
Symbol \

Bid Date \
Intermediary Code y
Intermediary name

Bank code @

Bank name §

Location Code %Q)
Application No.

Category \66

PAN Q

DP ID %

Client ID (b\
Quantity R
Series o~ S\y
Amount . U \\

Stock ex@q@é
oS

9. Further modalities\@tion to UPI Process:

9.1.Bidding ar@ ation process:

a) \@\o mission of the application with the intermediary, the investor would
réquired to have/ create a UPI ID, with a maximum length of 45

acters including the handle (example: investorid@bankname).

RRRRR R e
SlolrlnRlBleoNo|u|swN|-

@An investor shall fill in the bid details in the application form along with his/
% her bank account linked UPI ID and submit the application with any of the
intermediaries or through the stock exchanges App/ Web interface.

c) The intermediary, upon receipt of form, shall upload the bid details along

with the UPI ID on the stock exchange bidding platform using appropriate
protocols.
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Once the bid has been entered on the bidding platform, the stock exchange
shall undertake validation of the PAN and demat account combination
details of investor with the depository.

The depository shall validate the aforesaid PAN and demat account details
on a near real time basis and send response to stock exchange which would
be shared by stock exchange with intermediary through its platform, for
corrections, if any.

Once the bid details are uploaded on the stock exchange platform, the stock
exchange shall send a SMS to the investor regarding submission of
application, at the end of day, during the bidding period. For the | f
bidding, the SMS may be sent the next working day.

o)

Post undertaking validation with the depository, the &t %(change shall,
on a continuous basis, electronically share the bi ails along with
investors UPI ID, with the sponsor bank appointe e issuer.

L)

The Sponsor Bank shall initiate a mandst est on the investor i.e.
request the investor to authorize blockin S equivalent to application
amount and subsequent debit of fundsg e of allotment.

The request raised by the sponso@k, would be electronically received
by the investor as a SMS/ inti n On his/ her mobile number/ mobile app,
associated with the UPI ID li ank account.

The investor shall be %‘?&f/iew the amount to be blocked as per his/ her
bid in such intimati investor shall be able to view an attachment
wherein the publicg bid details submitted by investor will be visible. After
reviewing the ¢ properly, the investor shall be required to proceed to
authorize th ‘YQ. ate. Such mandate raised by the sponsor bank would
be a one-@nandate for each application in the public issue.

An i@r is required to accept the UPI mandate latest by 5 pm on the
thi king day from the day of bidding on the stock exchange platform
for the last day of the issue period or any other modified closure date

e issue period in which case, he/ she is required to accept the UPI
E} an

date latest by 5 pm the next working day.

An investor shall not be allowed to add or modify the bid(s) of the application
except for modification of either DP ID or Client ID or PAN but not both.
However, the investor can withdraw the bid(s) and reapply.

For mismatch bids, on successful validation of PAN and DP ID or Client ID

combination during T+1 modification session, such bids will be sent to
sponsor bank for further processing by the Exchange on T+1 day till 1pm.
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h) The facility of re-initiation/ resending the UPI mandate shall be available
only till 5 pm on the day of bidding.

i) Upon successful validation of block request by the investor, as above, the
said information would be electronically received by the investors’ bank,
where the funds, equivalent to application amount, would get blocked in
investors account. Intimation regarding confirmation of such block of funds
in investors account would also be received by the investor.

J) The information containing status of block request (e.g. accepted/ dggline/
pending) would also be shared with the sponsor bank, which in tu ?S‘%d
be shared with the stock exchange. The block request status w%:m e

displayed on the stock exchange platform for informatio the
intermediary. '\)
\
k) The information received from the sponsor bank, wou ared by the
I

stock exchange with the RTA in the form of a { the purpose of

reconciliation.

10. Post issue closure: §®

10.1. Post closure of the offer, the stock exch %%ﬁall share the bid details with
RTA. Further, the stock exchange s provide the RTA, the final file
received from the sponsor bank, ning status of blocked funds or
otherwise, along with the bank a details with respect to applications

made using UPI ID. (b
10.2. The allotment of securitje @\ye done within five working days of the issue

closure as detailed in the above.

stock exchang undertake reconciliation of the bid data and block
confirmation ponding to the bids by all investor category applications
(with and& the use of UPI) and prepare the basis of allotment.

10.4.Upo val of the basis of allotment, the RTA shall share the ‘debit’ file
wittnspensor bank (through stock exchange) and SCSBs, as applicable, for
% of funds in the public issue account and unblocking of excess funds in

|

10.3. The RTA, ba&@rmaﬂon of bidding and blocking received from the

nvestor’s account. The sponsor bank, based on the mandate approved
y the investor at the time of blocking of funds, shall raise the debit/ collect
Q request from the investor’s bank account, whereupon funds will be transferred
from investor’s account to the public issue account and remaining funds, if any,
will be unblocked without any manual intervention by investor or their bank.

10.5.Upon confirmation of receipt of funds in the public issue account, the
securities would be credited to the investor's account. The investor will be
notified for full/ partial allotment. For partial allotment, the remaining funds
would be unblocked. For no allotment, mandate would be revoked and
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application amount would be unblocked for the investor.
10.6. Thereafter, stock exchanges will issue the listing and trading approval.

11. Role of issuer, registrar, stock exchange, intermediaries and collecting
bank:

11.1. Issuer:

a) Issuer shall use an on-line app based/ web based platform provi by
stock exchange(s) for receiving applications in public issue ﬁ(\, t

securities.

b) For this purpose, the issuer and the stock exchange s P\'into an
arrangement which shall contain the inter se rights, dufies, onsibilities
and obligations of the issuer and stock exchange(s %{j rovide for a
dispute resolution mechanism between the Q and the stock

exchange(s). %

c) Issuer shall maintain a single escrow acc %or collecting application
money through all the methods. The sp nk appointed by the issuer
may be the same bank with whom lic issue account has been

opened. \Q

d) Issuer shall appoint one of the S&s as sponsor bank to act as conduit
between the stock excha ‘{q\ NPCI in order to push mandate, collect
requests and/ or paymen@ctions of the investors in the UPI.

| XY
11.2. Regqistrar: \\
N

a) The registrar s ve an online or system driven interface with the stock
exchanges to get updated information/ data/ files pertaining to
issue. K

b) Th pStrar shall collect aggregate applications details from the stock

ges platform to decide the eligible applications and process the
@ ent as per applicable SEBI Regulations.

&

f‘g& An application without valid application amount shall be treated as invalid
§ application by the Registrar.

% t d) The registrar shall credit securities to all valid allottees.
e) The registrar shall ensure refund of application amount or excess

application amount in the bank account of the applicant as stated in its
demat account.
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11.3. Stock exchanges:
a) Stock exchanges shall provide a platform for making applications through:
i. Intermediaries; and

ii. App based/ web interface applications from investors with UPI mode
for blocking the mode for application value upto Rs.2 lakh.

b) The stock exchanges shall be responsible for:
I. accurate, timely and secured transmission of the electroni '}}(on
file uploaded by all participants on the online platform, to the istrar;
and

\
ii. disseminating the issue information on the stock e%:n}e website on

a periodic basis across all categories.
c) Notwithstanding the responsibility of the int@di;ries as laid down in
SEBI Regulations, the stock exchang | be responsible for

addressing investor grievances arising plications submitted online
through the App based/ web interfq,cb tform of stock exchange or

through their Trading Members. \Q

d) Intermediaries: %

i. The intermediaries s%\} responsible for addressing any investor
grievances arising e applications uploaded by them in respect

of quantity, pric€ o other data entry or other errors made by them.
ii. If the inter MYy has not entered any details correctly on the stock
exchan tform and it results on the mismatch with the data
obtai he registrar from the Intermediary shall be responsible for

rej% of such applications.

eng Bank:

QJ e Collecting Bank shall be responsible for addressing any investor

f‘b\. grievances arising from non-confirmation of funds to the Registrar despite

successful realization of the payment instrument in favour of the issuer’s

& Escrow Account, or any delay or operational lapse by the Collecting Bank
in sending the forms to the Registrar.

Timelines:
12. The SCSBs, stock exchanges, depositories, intermediaries, NPCI and Sponsor

Bank shall co-ordinate to ensure completion of listing (through public issue) and
commencement of trading of non-convertible securities, municipal debt securities
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and securitised debt instrument, within T+6 working days from the date of closure
of issue as under:

Table 2: Timelines from issue closure till listing

c) Registrar/ issuer to initiate corporate action for credit of debt
securities, NCRPS, municipal debt securities and SDIs to

successful allottees.

Sl. Details of activities Due date
No. (working day)
1 Issue closes T (Issue
closing date)
2 a) Stock exchange(s) shall allow modification of selected fields
(till 01:00 PM) in the bid details already uploaded. "\,
b) Registrar to get the electronic bid details from the stock '\/
exchanges by end of the day. %
c) SCSBs to continue blocking of funds. 0'\/
d) Designated branches of SCSBs may not accept schedule (+1
and applications after T+1 day. .\\
e) Registrar to give bid file received from stock exchang \\
containing the application number and amount to ¢al
SCSBs who may use this file for validation/ reconcili&%‘r
their end. R
3 |a) Issuer, merchant banker and registrar to sk yelevant
documents to the stock exchange( pt listing
application, allotment details and demat%' and refund
details for the purpose of listing permissi
b) SCSBs to send confirmation o blocked (final
certificate) to the registrar by end ay. T+2
c) Registrar shall reconcile the coqps ata received from the
stock exchange(s) and alll (hereinafter referred to as
the “reconciled data”). %
d) Registrar to undertake ¢{edhical Rejection” test based on
electronic bid detai KC'repare list of technical rejection
cases. \\
4 a) Finalization of t | rejection and minutes of the meeting
between isgu manager, registrar.
b) The allot the public issue of securities should be
made og sis of date of upload of each application into
the elgs ¢ book of the stock exchange. However, on the
date s oversubscription and thereafter, the allotments
@ A\be made to the applicants on proportionate basis.
c§ strar shall finalise the basis of allotment and submit it to T+3
e designated stock exchange for approval.
&b Designated stock exchange to approve the basis of
allotment.
s& e) Registrar to prepare funds transfer schedule based on
approved basis of allotment.
f) Registrar and merchant banker to issue funds transfer
instructions to SCSBs.
5 a) SCSBs to credit the funds in public issue account of the
issuer and confirm the same.
b) Issuer shall make the allotment. T+4
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No.

Sl. Details of activities

Due

date

(working day)

d)

e)

Issuer and registrar to file allotment details with designated
stock exchange(s) and confirm all formalities are complete
except demat credit.

Registrar to send bank-wise data of allottees, amount due on
debt securities, municipal debt securities, NCRPS and SDIs
allotted, if any, and balance amount to be unblocked to
SCSBs.

b)

C)

d)

e)

Registrar to receive confirmation of demat credit from
depositories.

Issuer and registrar to file confirmation of demat credit and
issuance of instructions to unblock ASBA funds, as
applicable, with stock exchange(s).

The lead manager(s) shall ensure that the allotment, credit
of dematerialised debt securities, municipal debt securities,
NCRPS, SDIs and refund or unblocking of applicatioﬁ\
monies, as may be applicable, are done electronically.

Issuer to make a listing application to stock exchange @‘
stock exchange(s) to give listing and trading permis i&
Stock exchange(s) to issue commencement @a i
notice.

ing

T+6

7 | Trading commences \ Q>}
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Chapter Il — Application form and Abridged Prospectus?
[See Regulation 32 and Part B of Schedule | of the SEBI NCS Regulations, 2021]
Application Form:

1. The following shall be applicable with respect to the application form to be filled up
by the investor in case of public issue:

1.1. Application form shall be printed on A4 size sheets. The illustrative format of the
application forms to be filled by Resident and NRI, are placed at An IIA
and Annex — IIB, respectively. Certain sections in the forms are pr
illustrative purpose.

1.2.No change shall be carried out in spacing, placement or in d;%)é( in the

application form except for the following: \

a) The number of columns for providing different series % IS illustrative and
may vary depending upon the terms of the issue;

b) Investor Categories and sub-categories, dep @g upon the type of issue.
c) Details to be provided under issue str ay vary depending upon the

terms of the issue;

2. The payment details in the a I%%n -cum-bidding-form including the
acknowledgement slip shall mclude\@@ with maximum length of 45 characters.
3. The overleaf of the apphcaﬂ@wshall include the following:

3.1.UPI mechanism for bl g unds would be available for application value upto
Rs. 2 lakh;

3.2.Bidder’s unde @ and confirmation to include blocking of funds through UPI

mode; and

3.3.Instr mnh respect to payment/ payment instrument to include instructions
for @mg of funds through UPI mode.
Abri rospectus:
\ % abridged prospectus shall be in the format as specified in Part B of Schedule |
of the SEBI NCS Regulations, 2021. The following shall be ensured with respect to
the abridged prospectus annexed to the application form:

4.1.The abridged prospectus shall be printed:

3 Circular no. CIR/IMD/DF-1/19/2012 dated July 25, 2012; and SEBI/HO/DDHS/CIR/P/2020/233 dated
November 23, 2020;
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a) on A4 size sheets;
b) in Times New Roman font with font size of not less than 11; and

c) with a line spacing not less than 1.00 lines and normal character spacing
with 100% scale without condensing.

4.2.A larger font size may be used, if required, for different heads of information. All
major heads shall be in uppercase and bold and in boxes. The first level
subheads shall be in bold and in boxes. The other levels of sub-heads shall be
bold and underlined.

4.3.The order of the contents in the abridged prospectus shall not be chaﬂ‘%\he
numbering shall be either continuous or with different types of bewfhg for
different heads/ sub-heads. i ])

application form, no part of the information given in the d prospectus is

mutilated. @

4.5.Tabular formats and pointers may be used %ver possible for efficient
understanding. Instructions for filling up the for yment instructions and risk
factors shall be in pointers and every pointeQ be in a new line.

4.4.The abridged prospectus shall be so positioned that on tﬁ&ing-off of the

4.6. Any information which is important form\estor but has not been included in
any of the heads, may be included U\d section, ‘any other information’.

4.7.Risk factors shall be so provid they convey the risks associated with the
issue in brief. ‘\\

4.8.A reference may be mad\bso the offer document wherever necessary.
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Annex —1lA: Application fonn for Resident Applicant

[APPUCATIONFOR COMPANY NAME] ISSUE OPENS ON{+)
(FORRE< DENT APPUCANTS) sE e ISSUE CLOSESON" [
To, The Board of Directors. Application Ot Auhs 4 ity 0N o e¥neion O Jowwn i .90 o M AR Frvpioies
COMPANY LOGO PR o (S

1/we hereby confan Ihat liNe have read and onde;stood theterms and condition> d !lis Application Fonn and the attached Abridged I'rosjleclus and agree to the *Applicant's Undertaking® as given overleaf . 1/we hereby corfnn
o

that 1/we have readthe nstNctions for 1 lion Form-iven overieal

LEADMANAGER/LEAD BROKERS/ BROKER I AGEIITS STAMP & CODE  TRADING MEVBERS/SUB BROKER I SCSBBRANCHSTAMP SCSBBRANCHSERIAL NO. DATEOF RECEIPT
STAMP & CODE CRTAN CDPH SCSB STAMP & CODE & CODE

1. APPLICANT'SDETAILS -PLEASEFILL IN BLOCK LEITERS (Please refer to Page [+] of this Abridged Prospectus)

First Applicant (Mr.Ms M/s) “

I T S R U — o ~ N\
Date of Brth _ Vel féf‘%%ﬁh@?ﬁ’ké&éﬁ%&%ﬁ&'s minor) (Mr./ Ms.) Email n
AddffiSS P ! T A

g 4 ¢ § S g n o W p @ 0 as ¢

I A O

_ |
PinCode @ompulsoV) 44— [ [ L LI LTI T LI LTI TP TP P I TP T TIT]

3. ﬁ& PROVIDE APPLICANT'S DEPOSITORY DETAILS
For NSDL enter 8 digit DP ID followed by 8 digit Client ID / For CDSL enter 16 digit Client ID

[ nsors| jepst] I I I l l l l I l | l [ I | |

4. INVESTMENT DETAILS (For details. please refer Issue Structure overleaf) ]

S

Erequency of Interest Payment

Minimum Application
1n Multiples of thereolter It]
Face Value/Issue Price of NCDs Rl NCO

TFenor

Coupon ('/0 per annum) for NCO Holders in
Cotegon I, 1. 111 & Cotegorv 1\

Cotegorv I, II, 11l ond Cotegorv IV

Motde—oftnterestPayment————————————————

Cotegory I, Il 111 & IV
No. of NCOs opplied
Amount Poyoble Ifl

Grond Totol !fl

5PAYIIENTDETALS

Amount Paid (infiguresp | | | | | |
ASBA
BankNcNo. | | T 1111

ASBAMNCc. Holder Name
. [NV
imeaseApptcantdiferentiomASBANeHotdet)

Bank Name & Branch

orUPIID |
{I'Dilun.:ic Bn!rsj I I | | | | | I
5A. PAN & SIGNATURE OF . ATURE OF 5C.PAN & SIGNATURE OF
F

" [FRORREAT Fa——"— =
| ] pany | [rrrrr :,-ol: e

el | f f I f W %
Q FLIislirg ci PAN cill-o Ajl(ii<3im;nfaby,ird.<rg!.ra'sPANi1 """ci
Dnte = E Ap(joiioo bytom, refer page 0011ci ttis Abidged os(>ectu>

TF

Application

COMPANY LOGO Form No.

WM TP P el Tl

Amourt Paid ('<i figures) | Bank & Branchl Date, Stamp & Signature of SCSBBranch (Mandatory)
ASBA Bank N ¢ No. IUP11D Dated
Received from Mr./Ms.IM/s |
Tdephone I Mobig[ [ Email | |
— —— —— — — — — — — — . mn m s w m TEAR HERE o o o o — — — — — — —— — — —
PUBLIC ISSUE OF SECURED, REDEEMABLE, NON-CONVERTIBLE DEBENTURES OF FACE VALUE OF ¥ 1,000/~ EACH (NCDs) VIDE THE PROSPECTUS DATED [*!
Options/NCD Series | | I n v v vi vl Date Stamp & Signah.re of Lead Manager I Name of Sole | Fi rst Applicant (Mr.
Face Valueflssue Price R/NCD) 21,000 /Ms.IM/s.) Lead Broker.i | Brokers | Trad[ng Members |
SCSB(S) | CRTA/ COP | e e s T R —
. W syt = All futre communiCation Inlconnection with |m\5|apphcan0n shoutl

| Amourt Payatie (7)
Grand Total %)

ASBA Bank Alc NoJUPI Id Dated [ B === subjed tO reaisation of
Name of Bank & Branch Avaiabity of Ftrds il the t>SIJA aa:oont Applcation
Form No.

submrlting the Application Form, the Applicant-should ensure that the date stamp-berng put on the Application Form by the Lead Manager | Lead-Brokers I Brokers | Tradng Members

be addressed to the RegiStrar to the Issud For detatls, pleaser refel
overbaf. Acknowledgment Slipffor Applicant|

w
=
<
z
>
4
<
o
=
(=]
o
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APPLICANT'S UNDERTAKI

Wle haw read, uderstood ard agreed to Itle rontentsard terms ard cooiiXrls ofitle Prospectus dated 1L of COMPANY NAME.
Wie hereby aMilr tinent of e NCOs tomeitJs ard He amount pay:llleooi; remitted herewith.
Wile hereby agree to aCCE Itle NCOs appled il or such lesse! oomber as may be Aldled iJmeiLls n acadidance >MIllitle rontents ofitle fro5pectus subject to app[K:able slatulay and'or regJlatay requierren.
Wie'jle myLu 0otmy ardronsenl iJ [{ (Itle ‘Debenture TrusteeLiJ:d as my!:u bustee ard ilr em,siiiact as.[e iJcrryal Mir f00sisHIil .
lanffleare ildian Natma;:s| residelilndiaard 1 M wearerd aflPLill ilr Itle sad NCOs as norni"fe(s) of any person resident oolside India andior Foreign National(s).
The aWi.Jiioo 1NN by meitJs does 00t exceed [1e nvesbnenl fili oo itte rnaxm.m nunter of NCOs whichmay be fheld by meitJs urder appicable staluilry andor regul<iory reqlftments
n makilg myfrur ilvesimenl IMe have reled oo mylur own exarnilalioo ofltle COMPANY NAME ard the terms olthe iisue, ilc Jdr Ilitle merits 00 risks ii\lWed M m)iour to make !tis’5 solely based oo
dischures coriailed n Itle Prospectus. ;
Wle haw oblailed ltle necessary staluilry andlor regulalay pemissmslawrovas for 3flliYnd ilr, subsaiing to, ard seekilg aillmenl olthe NCOs for.
éJPI bg%cthanisg foNrRBIt;nkwl‘l Furd U be avalable lr Retai tnaviWal Inveslors, WrO haw subnitied bid for an amount 00t more than m 1000 &1y of Itle biiHJlg options 1 Itle Issue [rochilg HUFs arw tluouglheir Karla ard
0ES n:tude NRts).
t0.  Addiliooal U il case of ASBA Applimnts:
t)  Wle hereby lldertal:e1hal Wie IMT€ an ASilA Appl:as)as per applcable jXO'lisixisolltle SEB| Regilalioos; 2) In acalidance v.ilh ASBAprocess pi{Niled I 1tte SEBI R boos ard Qs00sed illhe Prospectus, Wie alihorize
(@ the Lea_do) , Lead Bnte.s, Tradi_lﬁ Merbe!S[n Specilied cwtiesorl?. %nter CRTA, COP or Itle SCSBS, as ltle case ma¥ be, 10 00 al aCt as are necessary ] make Itle App<:aaOn illtle Issue, i‘\clJck\?my/olur
applcalioo;~ - orurblorma of firds n itte bank accoont maintained ili1tte SCS8 as speciied Nitte Appic:ful Form 0 nmebankaa:ountofnleA|pp|:antIlked >Millide UPIL0illtleApplcalioo FOOUasile case
ma?/ be, transfer ~ funds to Itle"?iiJk; Issue Account 0o t ol ilstnx.00n Itle Lead Mana%;er 300 Registrar iJ the Issue or Itle Spoosor Bani; as|tle case may be, after fnaizalioo of Basis ol Alobilerl; ard (b) IIMi RIJlistrar
to tle Issue or Spoosor Banas Itle case may be, to5sue ilstrudidn to the SCS8s iJ urbloci Itle funds in Itle spelified bank accoonl LIOO frlaizalioo olltle Basis of Alllrnerl. 3)In case Itle amount avalable illtle spec ant
Aaoult 5 ilsuffrient as per Itle Appic:ful, Itle SCS8 shatejed Itle Applizalioo.
11, Wie oordim Ihat iMe shal be ab:ated ard atllted [l NCOs whereiiiM'e have 00t ildcaed Itle chlice of the relevant Series ol NCOs.

IMPERSONATION
Atterfun of the Applcants is specificaldrawn t0 sub-sectioo (1) of Sectioo 38 of Ifie Companies Act 2013, reproruced below: *Any persoo who:(a) makes or abets making of an appkalion ila octf¥ls

acqumg, or subscribing tor, issealrifies;or (b) makes or abets making of mulfile appka/KJls to a rompany i ldifferent names rt in different combilatims of his name or Slifiame for acquiing or subscribig
ihefMseinduces diredly oriooirectty a romparry to ald rt register any ansler of, seaJrifies to him, or to any other persooin a fidiioos name, shal be fable fur ar00n under Sedkin 447",

ISSUE RELATED INFORMATION FOR FILLING THE APPLICATION FORM \ ')\

Wie hereby agree aM oordim Ihat:

~o A W

© o

Investor Category Sub CategoryllnvestorCategory ° Sub Category
Code N y Code
Cate ory T _Institlltional Investors CategoryT_Non Insttutional Investors SN
[0) Corrj>anies >Mthin the me<IAng&20) of the Corrj>anies M , 203 statuloly_|gigNQrpoMions and [3)
- adJnNnivi.: roia: ~J socieliesregisten!d Ilider thea icablelawsinindiaand author I:I% c COs
Provident firlds and pensilo_funds each >Mth a rriniTun corpus 0f 250 rrilion, 0] Co<>peralM! banJes and regional Mal banks Q)
SU00TMUTION funds and Qranitv funds, wiich are autnorised {o Tvestinthe NCOS ! ) \
AHemaiM! InvesIment Ft.rids, subject Ll ilvestment conditions apjlicable to them 11 T L S L = -+
under Itle Searities and Exchange Board of India (Alternative nvestment Ft.rlds) e Nws N
[Requtations, 2012
Instr.irk:e registen!d >Mth the IRDAI | . 0
- - LB
[Resttent-venture—CaostarFmds—reoisteted—with-SEBt
N : s O\
Insur.r.ce fundsset up and managed bV thea-mv. NaVV.or ai forceol the Unm of rda \\) spersons €
Instr.irK:e funds set uoand manaaed bv the Deoarbnent of Posts the Union of India Ko\ N tors "IgIN|s" — ]
i i ' through the Karla aJllllying foran amount aggregating
nanc'%r!)rerﬁ%'flerelgrmtshﬁ? R_Blfart(_a_le_d_f.rm;ialslalemems v to ahove mgq%&enes ol NCO.in the lssue
Naliona veshnenl Ellidsetuphy re no £ No 21312005 dated Noverrller \Ll & i jvi ors)
23 20050f the Government of India  ished in the Gazette of 1n<ia
Mutual funds regislentd >Mih SEBI b 1 ildiviluals or Hildu Undivided FarifiE!S through the Karla appl);ng for an amjUnt _a%gr_eg_ating {
\ inckJdilg 2000000 aaoss all Series of NCOsin the Issue and shall irdude Retail Incividual
° I who have subrrilted bid lor an atro.111 not more than 000 in any of the bidding options in
\ Issue fndl.di>J HUFs applying tivough their Karla 300 does not irMiJde NRis) though UPI Mechanism.
| ISSUE STRUCTURE N ( \
"
The terms o the Secured NCDs onere<| pursuant to 111e Issue a% Ows.
Series O\ I Il v Vv VI Vil
Frequency of Interest Pavment - N
Minimum_Application N\ M
In Multi les of thereafter M X \
Face Value/lssue Price of NCDs ENCO  _ "S.N\p*
Tenor < O
Coupon (% per annum) for NCO Holde
Category |, 1I, lll & Category IV 2 M M M 1 i tl M
Effective Yield (perannum) forg® \MCategory
I 1l Ill and Category V. Q 1 L1 1 1 H ! 1
Mode of Interest Pavm% \‘_ﬁ Y
Amount (INCDI on for "'NCO Holders in y
Cateqory | Il 111 & NN 1 M -1 1 3l 1 1
Maturity 1 Redelygtion@Da
1Years fraQ (gEnQeY ate of Allotment( 1 K b 1 H t 1
Nature g [Q

S
Eale anl1adof f} ICDs ieethe  AppJanis Ve nol illtiealed the cioice or e I~ €NCO Senes
Aon please refersect m tilled 1ssue Relatedlimlalioo'oo page no. IL olltle Prosper:us
N Wrne!Il [1ider!Pfs a.1tte counxi payment dates, redemplioo amotitts ard ilier GISII r.ow worlings shalbe €l aa:ordird). Pase refer to Sec00n llfes* ssue Relaredlimblioo'oo page Jofe Prospertus
leterest payment please refer o Manner ol Payment of tnlerestllefunct'at page no. £ of tte PrOSjieCius
For flllher delals, please refer toatte Prosper:tus dared J.-
Al capilaized terms 00t spedtany defif MiltmSlialllave 1te meanilg given o SOCI termitte Prosper:tus dated )

—————————————— — — — — TFARHFRF — — — —

+ AllbflsmaycoolilitheRe!jstr.rilthelssue r:ased pre.lssueaposl-Issllorelated COMPANY CONTACT DETAILS REGISTRAR CONTACT DETAILS
prileim (nonwecei1L d Aliirrelt Mia, refinds & aeat d NCOs)

+ nr:ased.asBA stlriled illlle0CSBs, the siwdcooliliRegislrarkl
life Issue Ydll fxury b theretem SCSI.

+ nr:aseoi(!Siesrelatedkloi Sl.linilediltheleadMim;Jet'LeadlIniflsl
(IniflsTraang WetrlieliFiTNUIP VA coolil I1e relevirk Lead Ilagerl Lead Brters/
IInifisf Tra'1) FenlierX:RIMIII!

e Tiigi.Imls = ® <A ilr the NCOs made Ivoogl Trllil May be

liredly Sixi

[ 1] compant1amE Page 18 of 88
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Annex -liB:Application form for NRI Applicant
APPLICATION FOR COMPANY NAME] ISSUE OPENS ON [],

[ e ee—

To, The Board of Drectors Application
COMPANYLOGO . '
COMPANY NAME Form No.
1/we hereby confirm IhalWe have read and I.Widel>lood the terms and cooditions d this Appication Fonnand the allaclled Abridged Prospectus and agree to the "Appkant’s Underial<ing' as given overleaf. 1/we hereby confirm
Ihat llwe have read the ins!udions fOr .. the . .p:lion Eonniven ovorieaf. e e e e e [
LEAD MANAGER/LEADBROKERS/ BROKER | AGENTS STAMP & CODE  |TRADING MEMBERS /SUBBROKER I | SCSB BRANCH STAMP SCSBBRANCH SERIAL NO. DATE OF RECEIPT
STAMP & CODE CRTA1COP1 SCSB STAMP & CODE &CODE
PLEASE FILL IN BLOCK LETTERS (Please refer to Page [+] of this Abridged Prospe
. A P CANT'SDETAI S - ctus
First Applicant (Mr.!Ms./M s-) ®
Dateof Birth  , | | L..JL.JL.JL.JL.J Name of Guardian (if Applicantis minor) (Mr./Ms.) - -- —————— -X-=
Addess [ o --1
PO N
[ 2. Investor Category (Please refer overlea) [_] Categoryl [ ] Categoryll
RIRALEASE| LICANT'S DEPOSITORY RETAILS STD code) | Mobile Email s
For NSDL enter 8 digit ID / For CDSL enter 16 digit Client 10
Cwsouil_Jeost| | [ [ [ [ ] -

[4 INVESTMENT DETAILS (For details nlease refer lssue Structure overleaf)

Series 1 Il i I \N)Y'v Vi VI
Freauencv of Interest Pavment -

Minimum Apfication [ f\\é
In Muliioles of thereafter 1 )\M N
Face Vale/ Issue Prce of NCDs (tINCO 4
Tenor [

C { for NCO Holders i o
Cadgory1. e Catagory By i 1l NQO\O 1 1 ! 1

Effective Yidd (per annum) lor NCO Holders in Y
Cateoory, I1, Il and Cateoory 1V 1 L1 ‘N 11 1 1 -1

Mode of Interest Poyment o \

Amount (INCO) on Maturity or NCO Holders in X { \ik ’ )
Catedory L. L. 1ll & IV H PP 11 i H L
No. of NCOs aoolied NN

Amount Pavable 1 \
Grond Total I S \\
5.PAYIENTDETALS v

o 8 A
Amount Paid {n figures ] 'Mrds)
e |||||||||¢r\\\
Bakneno. | L L L L1 11| | Lt |
ASBANC. Holder Name

(il case Applicant is diferenll from ASBA/Vc.Holder) w‘
P .\

Bank Name & Branch

or UPIID | \‘)‘
Tommisseon 111 L1 1 1NN 11T gyl g L L LT
5.2 5 gl G SOLEFIRST APPLICANT LOIVIAI !I'I[._.—J__ UAD-.sI|EIDIORS/IOIRS!

ISCSlit:imlai'SIMP
PAN I | I 0\ I | I | I /e authorize he SCSB 10 do auach " are | (Adnoolodgilguploodcl—
P V necessarY to make the ADgficationin the Issue &c!'W.ioilJIllol

(\Q i
N T o el ikeidddst 2)

Y FHistmoe #sIANcasedt— = — — — — — — — — — — — ]
byt i, jleasef<!lerpageoo. [ii ditisAiridged!'rospedus.  3)

Q. TEAR HERE
COMPANYLOGO\QJ COMPANY NAME

edgernert ISBlr Lead Manager
Applicant 1 Brokerd 1 Tradmg] Member
SCSBs) / CRTA | COP|

Applicati on
Form No.

Amount Paid (!'infigures) I Bank & Branchl Ogate, Stamp & S1gnature of SCSB Br.ntl (Mandatory)

ASBA Bank NC No./UPI1D Dated |

Received from Mr./Ms./M/s
Telephone / Mobile

PUBLIC ISSU NVERTIBLE DEBENTURES OF FACE VALU
vi

w Options/NCD Series Date Stamp & Signature of Lead Manager / | Name of Sole | Fist Applcant (Mr.Ms. M/s)
= Face Vauelssue Price {NCD) Lead Brokers / Brokers / Trading Members /
E SCSB(s) / CRTA COP :
= No. of NCDs applied for All Muregcommumcation injconnection witlljthls applicatiOn should|
E (Amourt Payatie (3) d 5
2 (Grand Toal (7)
8 |ASBA Bank Alc No/UP! Id Dated Acknowledgement is subject to realisation of Appli cati
Name of Bank & Branch Availabiiity of Funds in the ASBA account P'lgc:r‘i: ,'\f"g
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IAPPLICANT'S UNDERTAKING

WIle have read, unde!silod :Mageed to the oonlen :IM tenns and cmilions of the Prospedus dated 11 of COMPANY NAME

WIe hereby apply for alolroonl lithe NCOs to meAlsand the aTWAI payable oo applcatm is renilted herewith.

WIe hereby agee 1> """1>] the NCOs appled for or Sl.d! lesser nurrtler as may be Alotled to me/us il acx:ordan:e with the contents i Ihe Prospedus subject to !ppicable stoortory andior « 1oy regliremen.

- iM<xcaljy live myltu aulluily :Man;er; 1> 11 (the "Debentll'e Trusteeltoad as myltuliuslee :Mfor IDij w:h ads as are™™™ 1> Cary 0. heir cilbes il w:h -

Iarr/Ne are In<lan Naliona(s) resident il In<la 3M | am/we are not applyilg for the said NCOs as nonW>ee(s) li any pen;oo resident outside In<laard'or Foreign Nmlal(s).

The appicatm made by me/us does not exoeed the Iwestmenlli ildm1UI'bef 1i NCOs whd1 may be held by mefus Wider stoortoryregulatory requiremen.

In makiiﬂ mylour ilvestmenl decisiorl ****- have retied on myku * ""lithe COMPANY NAME and the terms lithe issue, inchi'l!the merits Mrisl<s ™ \Mmylour decisior1 to make !tis applicatm is solely based

ondisckdw'es conlailed il the Prospedus.

Wle have oolailed the necessary statutoryand/or "Qitllory pennissionsi:wovals for applyilg for, orbscribng k>, 3M seekilg aloinenl of the NCOs appled for.

. UPI Medlanism for Blod<m? Fund would be avaiable for Retal — ZH_  hveslors, who have sli>rritled bid for an aroourl not more than .OOOQ ilany of the bidting tms ilthe Issue Qrdxing HUFs apP)tlg llvoogh lhei

arla). t0. Additionallindertai<llg, i1case li AS8A Appalls:

t)  Wle hereby undertake that Wle am/are ""ASBAAppal s)as per applicable pnMsiorls of the SEet Regulifuls; 2) Inaccotdance withASBAprocess pnMded ilthe SEet Reguatms3M disclosed ilthe Prospedus, Wle atihorize

(@ the lead Managev(s?‘ lead Brd<ers, Tradng emmﬁ&eciﬁed cilies only), Brd<er, CRTA, COP or the SCSBs, as the case may be, todo al ads as are necessary :>make the Appli<3in il the Issue, uploadng mylwr
amilicatm bfocl<ill or url>lod<i1@mml|1ds ijthe ommmmin|ailed with the sese as specified ilthe Appli<3in Form or ilthe bali< occounl of the Applicanllilked withthe UPI IDprtNided ilthe ApplcOOon Form, as the case
e due. transfer ({funds to Issuecewnl 0o recejplLiifslru:00n iom the lead Manager and R trar 1> the Issue or the Spoosor Bank. as the casebe. after filaization of Basis i Aloimerl; 3M (b) the Registrar

b'fr as . ’ ’ L} 1> urfuJ<the fundsin  specified bank lixxIllll ***“filaizatm lithe Basis — 3) Incase the arTWAl avaiable ilthespecified Bank

WIe hereby agree 3M oonlirm that

~No ot

=©w

t1. Wle<XIifim thai Wle shal be ab:aled :Malkiled 11 NCOs wherei1 Wle have not ilclcaled the clxJice of the relevant Series 1i NCOs.
t2.Cheques/Demard DrmM::ashistoc!:ilveslI orderslpostal orders wit not be accepted . Elgble NRis biddingon a norHepabiatm basis by usllg the Resident Bidarm Apsjcatm Foonare reglired toaulhorise 1hei SCSB tooo)
the UP1 Mandate Request ( case of Retai h<lvdlal Bidders Biddllg llrough the UPI Mecharism), blocl< hei NorHlesidenl Onfnaly (NRO) Accwnls for the fdl € AmounL at the lineof the sUxnission of the Bidarm Appli<3iin Fg
Tt e Eigille NRis Biddllgon anoo-repatria00n basis canoom the Bid arm Appli<3iJn Foon from the Registered3MCorporate Offire of & k- & orfrom any of the Merrbers of the Syndiale or COPsor RTAsor R
from theBi<tli1g oerlers. Inaccotdancewith €&\ 3M UPLCialt:rs, Bidderstoplease erwelhatsese wherethe AS8A Accwntis mainlailed hasnotified at least ooe branch ilthe Loca00n where Bidarm Appl
deposited by Designated Inlentle<i;ries.
3.« Please note T -y & tmade usllg ltli:d UPIID aultli:dparty AS8A Balk Nc are iable to be rejected; = QIBs MNaHnstiluOOnal Bidders cannot use LI'l Mechanismi>apply.
eForRelaih<ivdla Biddersapplyilgusllg UPL:
- Please ensure that ywr Balk isoff<rllg UPLFdly for pubic offers; Ensurethaithe: (a) bali< where thebali<occounl lilked to Ihei UPI IDis Mimed; 3M (b) Relai hdMciJal Bidders lliddirfjuslig I | Mechant Napplylhrouglthe
Scsssand nllbieapplicatms whosenames appearson the websiteof the SEBI (htlpsJINwe.set;.gov. Met>r.vet;olheriOitlerActioo.do?doROWInisedFpFyes&illmkF40)and (htlpsliwwwset; g ox. -Jahe!
doRecognisedFpFyes&illmld"-43) respedively, as L!ldaled from line 1> time \

t4.Disclaineftuoards rm.ligilleiris<I<ful lober.erted. \
IMPERSONATIO
i
me ~10f

Attention of the Appicanls is specilicaly drawn to sub-setlion () of Section 38 of the Companies Act 2013, reprodJced below 'Any person who: (a) makes rx abets m: calion ila tidlious name to a company for
acqumg, rx subsaibirg tor, as seanifies; or (b) makes r:x abets makilg rimriVple if(Jii:alions foa company in different names rxin different combinaiKdns rihis nage rxs quiring  rxsubsaibirg trxts securities; rx (c)

ISSUE RELATED INFORMATION FOR FILLING THE APPLICATION FORM

Investor Category Sub Category [ Investor Category ~STT=TEgoTy
Code Code
Public financial mstitutions, scheduled commercial banks, Indian mulfilateral and [ Companies within the meaning of Section 2(20) of the Companies Act, 2013; statutory bodies/ corporations and H
bilateral development financial institutions which are authorised to invest in the NCDs sociefies under the applicable laws in India and authorised to invest in the NCDs
Provident funds and pension funds each with a minimum corpus of T 250 million, [ o-operative banks and regional rural banks 3]
ion funds and funds, which are authorised fo invest in the NCDs .
ﬁemaﬁve Investment Fﬁ.mwmt conditions applicable fo_them 0] Trusts including public/private chantable/religious trusts which are authorised to invest in the NCDs' 3]
e fhe 201233""5( e Boand o Indea b Funds) | Scientific andlor industrial research organisations, which are authorised to mvest in the NCDs ol
Resident Venture Capital Funds registered with SEBI T Parinership firms in the name of the pariners 3]
Insurance companies regstered with the IRDAI 0] Limited liability partnerships formed and registered under the provisions of the Limited Liability Parinership [
Adct, 2008 (No. 6 of 2009)
- as 5 ]
A ted and/ or uni bod Of
a vestors "HN's
ystemically Important Non-Banking Financia pa ed wi 0 Resident In ividuals or Hir nilies through the Karla including etigitje N I applying fo< 1
having anel-mdhofnmﬂ\al“(mnibnasgghladwwmm o an amount 10 above 0.00000 agross al Series of NCOs in the Issue
National Investment set up by resolufion no. . | dated November 8
23, 2005 of the of India published in the Gazette of India Category IV (Retail Individual Investors)
Mutual funds registered with SEBI B] Resident Indian mviduals << Hindu Undivided anilies_through the Karla applying for an amount ag?re%/?tll 3]
. Ngglloand incklding tO,00000 aaoss al Series of NCDs In the Issue and shal inolude Relal” ndMdua
Investors, who have subnitted bid f<<an amount not™""" than .000 in any <i the bidding options in
o the Issue (ilducing HUFsapplying lhrou!#lIheir Karlainlcuding el ible NRIIIhoughUPIMecharism.
ISSUE STRUCTURE N\

P
The terms of the Secured NCDs olfered pursuantto the Issue a MWS:

Seri kS “\\ I 1 Vv
Freauencv of Interest Pavment [N

Minimum Application 4
In Muti Tes of thereafter 11T N
Face Value/ Issue Price of NCDs INCO Om

Tenor ~\ \J*

Coupon (% per annum) for NCO Holde!
Category LA & Category 1V Q‘\ i H H 1 1 1 k1
il 11 -1 3 1 11 11 -1

Effective Yield (per annum) foj
Category

Mode of Interest Payme _
Amount ( NCO) on Matig O Holders in 1 1 “ 11 1 1 1

Maturity | Redengptiol ¢

(Years from the DM Dage of Allotment! & 1 t i M M "
O

Wi a/fof 1 NCDs widereil the Appizafihave not ooicated the r:llcice ot the releVant NCO Series.

Phse refer 1> secton litled ssue Related tormatioo’on page N0. 11 ot the Prospectus

YL Alotmenlllidergoes a change, the coopon payment dates, redemption ai'WIIs and other caslillow worlilgs sllal be changed accontilgly. Please refer to Sectmilles® Issue Related tormatioo” on page 11 ot the Prospectus.
S ORQe illerest payment please refer to “M31Ver ot Payment of tnterest lleturer at page N0 |-J of the Prospectus

Is, Mease refer to the Prospectls (alert H.

Alca ed terms not specificaly detined herein shal have the meanilg given to w:h term ilthe Prospectus dated 11

—————————————————— TEARHERE — — — — — — — — — — — — — — — —
maycoolil:tlheRegslrark>il'f....,ilcaser11$1y pre-Issueor relaled COMPANY CONTACT DETAILS REGISTRAR CONTACT DETAILS
prdilems (HlIHL!Ceipl of AiidJre1l Mir;e, refinjs or aedi of tlls).
case of ASB ASII00d b lie SCSB, ilf siwd coolil:t Reojslrar
il MilriJ; Ifllllereiev<riSCSB.
caseli relaledk>14ioadli !'Uirliled Il il'flead lirlagers'lealBroker
Brokersflratilg  tBrlierfCRTAICDP sha.il coolil:t il'f releviril lead folm,jerf lead Broker:
Brokers' Tratilg IrolleriCRTMIII
T heaisig wliPjlpli:alioos bile  trnsmade livolljl Tracing t. m ersmayre
addressedciredlykISI:d<Exd‘aljes.

[JJ compAY AME
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Chapter Il = Day count convention, disclosure of cash flows and other
disclosures in the offer document?*

[See Regulation 14, Clause 2.2.27 of Schedule | and Clause 2.3.22 of Schedule 1l of SEBI
NCS Regulations, 2021]

1.

. For the purpose of standardization, if the coupon/ dividend payment date of th

The cash flows emanating from the non-convertible securities according to the day
count convention (Actual/ Actual) shall be mentioned in the offer document, by way
of an illustration.

convertible securities falls on a Sunday or a holiday, the coupon payme e
made on the next working day. However, the dates of the future pay uld
continue to be as per the schedule originally stipulated in the offer dpg?

If the maturity date of the debt securities, falls on a Sunday ollday, the

redemption proceeds shall be paid on the previous working d%
be followed for

In order to ensure consistency, a uniform methodol
calculation of interest/ dividend payments in the ¢
(i.e. February 29) falls during the tenor of a securlty
be reckoned as 366 days (Actual/ Actual day
irrespective of whether the interest/ dividen

guarterly or monthly. \Q

) days regarding coupon and redemption

p year. If a leap year

e he number of days shall
vention) for the entire year,
ayable annually, half yearly,

A sample illustration is given below:

Table 1: lllustration depicting computa

/

Name of the issuer ~ X N\DXYZ Limited
Face Value (per security) « \Ve\‘ 10,00,000
Tranche Issue date/ Date of@llgtment | Monday, December 14, 2020
Date of redemption QA Sunday, December 14, 2025
Tenure and coupon e\ ) 5 years; 8.95% p.a.
Frequency of the 'u%@s‘t/ dividend | Annually; First interest/ dividend shall become
payment (with s ’&Q dates) payable on December 14, 2021 and subsequently
FQ) on 14™ December every year, till maturity/
. (\Q redemption.
Day CoughCdriiention Actual/ Actual
Casl-@@ Day and date for coupon/| Number of days Amount (in
[\ redemption becoming due for denominator Rupees)
pon | Tuesday, December 14, 2021 365 89,500
oupon | Wednesday, December 14, 2022 365 89,500
oupon | Thursday, December 14, 2023 365 89,500
4th Coupon | Monday, December 16, 2024 366 89,500
5th Coupon | Friday, December 12, 2025 365 89,500
Principal Friday, December 12, 2025 - 10,00,000
Total - 14,47,500

4 CIR/IMD/DF/18/2013 dated October 29, 2013; CIR/IMD/DF/12/2014 dated June 17, 2014; and
CIR/IMD/DF-1/122/2016 dated November 11, 2016;
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In the above illustration, the year 2024 being a leap year has 29 days in February
2024. This implies that 366 days would be reckoned as the denominator (Actual/
Actual), for payment of interest/ dividend. Further, December 14, 2024 falls on a
Saturday which being the second Saturday will be a banking holiday. Hence, the
4t coupon payment shall be made on the next working day i.e. December 16, 2024.
However, the calculation for payment of interest shall be only till December 13,
2024, which would have been the case if December 14, 2024 was not a holiday.
This shall not affect the subsequent coupon payment and it shall continue to fall
due on December 14, 2025, i.e. original coupon payment schedule. However, since
December 14, 2025 falls on a Sunday, the redemption (i.e. principal and the 5%/ last
coupon payment) shall be made on the previous working day i.e. on Dece@

12, 2025.
. Other disclosures: The issuer shall make the following additiong| :&Jres in
the offer document in case of public issue:

6.1. Provisions relating to fictitious applications; \ 'Q\\

6.2. Declaration by board of directors that the underwrgj If any, have sufficient
resources to discharge their respective obligatiols;

6.3.Reservation in the issue, if any;, ﬁQ’

6.4. Utilization details regarding the previ ques of the issuer as well as its
group companies, for the past 3 yea%

6.5. Benefit/ interest accruing to p@rs/ directors out of the object of the issue;
and . ,\Q)
6.6. Details regarding mag&-tontracts other than the contracts entered in the

ordinary course of ess and the material contracts entered within the

previous two yea
N
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Chapter IV — Additional Disclosures by Non-Banking Finance Company or
Housing Finance Company or Public Financial Institution®

[See Regulation 25(4), Clause 2.2.9 of Schedule | and Clause 2.3.15 of Schedule Il of SEBI
NCS Regulations, 2021]

A. Disclosures by NBFC or HFC or PFI, in a public issue:

1. In case the issuer is a NBFC or HFC or PFI and the objects of the public issue entail
loan to any entity which is a ‘Group Company’, then disclosures shall be rpij,e

in the following format: ,\,

Table 1: Disclosure by NBFC or HFC or PFI with respect to “Group Company” '\,
A\

o

Sl. | Name of | Amount of advances/ exposures to such | Percgn é)f\exposure
No. | borrower | borrower (group company) (Rs. crore) = (Af{x\q AUM

(A) S a\ N
W
DA
B. Disclosures by NBFC or HFC, in a public issue org@placement:
t

2. Details with regard to the lending done by the is of the issue proceeds of
debt securities in last three years, including de'% arding the following:

2.1.Lending policy: Should contain ove@of origination, risk management,
monitoring and collections; \

2.2.Classification of loans/ advan ven to associates, entities/ person relating
to board, senior manage(J omoters, others, etc.;

2.3.Classification of loa advances given, according to type of loans,
denomination of lo tanding by loan to value, sectors, denomination of
loans outstandi % ticket size, geographical classification of borrowers,
maturity profil@

2.4.Aggre Qe6<posure tothe top 20 borrowers with respect to the
conc of advances, exposures to be disclosed in the manner as
pre

d by RBI in its stipulations on Corporate Governance for NBFCs or
rom time to time;

tails of loans, overdue and classified as non-performing in accordance with
Bl stipulations;

3. In order to allow investors to better assess the debt securities issued by the NBFC/

HFC, the following disclosures shall also be made by such issuers in their offer
documents:

5 CIR/IMD/DF/ 12 /2014 dated June 17, 2014; and CIR/IMD/DF/6/2015 dated September 15, 2015;
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3.1. A portfolio summary with regard to industries/ sectors to which borrowings have
been made;

3.2.NPA exposures of the issuer for the last three financial years (both gross and
net exposures) and provisioning made for the same as per the last audited
financial statements of the issuer;

3.3.Quantum and percentage of secured vis-a-vis unsecured borrowings made;
and

3.4.Any change in promoters’ holdings during the last financial year be %e
threshold, as prescribed by RBI. Q/

NBFCs shall provide disclosures on the basis of the following @Lg plate:

Classification of loans/ advances given according to:

4.1. Type of loans: @\Q
Table 2: Details of types of loans &Q

\NO
SI. No. | Type of loans O\ Rs. crore
1 Secured O
2 Unsecured NN
Total assets under managemeRINAUM)*"

*Information required at borrower level (anegzw an account as customer may have multiple
loan accounts); ~lssuer is also require% lose off balance sheet items;

4.2.Denomination of loans outet\\K&) by loan-to-value:

Table 3: Details of LTV \
o0

SI. No. | LTV (at {f&he of origination) | Percentage of AUM
1 Upto Nt
2 40-80%)
3 0
4 N70%
5}\\;00-‘80%
() 80-90%
\ ,\\74 >90%
ANO Total
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4.3. Sectoral exposure:

Table 4: Details of sectoral exposure

SI. No.

Segment-wise break-up of AUM

Percentage
of AUM

1

Retail

Mortgages (home loans and loans against property)

Gold loans

Vehicle finance

MFI

MSME

Capital market funding (loans against shares, margin funding)

Others

Wholesale N

Infrastructure N\

Real estate (including builder loans) O\
\Y

Promoter funding L)
Any other sector (as applicable) V\

m|o|0|m| > QmMmo|O|m|>

Others ’(\ )

A\
Total AN\

4
4.4. Denomination of loans outstanding by ticket si%

Table 5: Details of outstanding loans categor

2}

AN
Ticket size (at the time qf g%in‘aﬁo‘n) Percentage of AUM
N N\

Upto Rs. 2 lakh N\

Rs. 2-5 lakh

C
Rs.5-10lakh @ Q™

Rs. 10 - 25 lakh\_ \_ )™

Rs. 25 - 50 lakhf\,

Rs. 50 lakh A X&xdfe

Rs.1-5~§§3‘
Rs. 5% e

- .
o@OO\ICDU'I-bOOI\JHg

Rs. crore
) crore

* Informa

multi

So?\{
required at the borrower level (and not by loan account as a custo

accounts);

phical classification of borrowers:

%a le 6: Top 5 states borrower wise

Sl.

No.

Top 5 states | Percentage of AUM

AR WIN|F

Total
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4.6.Details of loans overdue and classified as non-performing in accordance with

RBI’s stipulations:

Table 7: Movement of gross NPA

Table 8: Movement of provisions for NPA

Movement of gross NPA* | Rs.

crore

Movement of provisions for
NPA

Rs. crore

Opening gross NPA

Opening balance

- Additions during the year

- Provisions made during the
year

- Reductions during the year

Write-off/  write-back  of

excess provisions

Closing balance of gross
NPA

Closing balance

*Please indicate the gross NPA recognition policy (Day’s Past Due)

4.7.Segment-wise gross NPA:

Table 9: Segment wise gross NPA

QA

SI. No. | Segment-wise gross NPA N\ Gross NPA (%)
1 Retail AN

A | Mortgages (home loans and loans agai Poperty)

B | Gold loans

C | Vehicle finance Q\)v

D | MFI RN\ )

E MSME s‘

£ | Capital market funding (%@agamst shares, margin

funding)

G | Others \\\)‘
2 Wholesale  « \ N

A | Infrastructure (\\

B | Real estate (ifghfsihg builder loans)

C | PromoterJuidiyy

D | Any oth tor (as applicable)

E Othepg

for

Tablme&dual maturity profile of assets and liabilities

4.8. Re&du@urlty profile of assets and liabilities (in line with the RBI

X
>1 >2
Up to _ >3 >6 >1 years | >3 years
Category 30/31 r2nonth r_nonth53 months — | months — | — 3| - 5 ;gars Total
days months | months 6 months | 1 year years years
Deposit
Advances
Investments
Borrowings
FCA*
FCL*

*FCA — Foreign Currency Assets; FCL — Foreign Currency Liabilities;
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Chapter V- Denomination of issuance and trading of Non-convertible Securities
[See Regulation 50(4) and Clause 2.2.e of Schedule Il SEBI NCS Regulations, 2021]
1. Issuance of non-convertible securities:

1.1.The face value of each debt security or non-convertible redeemable preference
share issued on private placement basis shall be Rs. Ten lakh.

1.2.The face value of each security mentioned under Chapter V of SEBL.NCS
Regulations, 2021 and Chapter 13 of this operational circular shall be N e
crore.

2. Trading of non-convertible securities:

'\)\
2.1.The face value of the listed debt security and non-coﬂr@redeemable

preference share issued on private placement basis tra stock exchange
or OTC basis shall be Rs. Ten lakh.

2.2.The face value of listed security mentioned u e% apter V of SEBI NCS
Regulations, 2021 and Chapter 13 of this operatdQn! circular traded on a stock
exchange or OTC basis shall be Rs. One crpb

2.3.The trading lot shall always be equal to@alue.

3. This chapter is not applicable for %Q&ities and non-convertible redeemable
preference shares issued on a publi

% e basis.

(‘.
7
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Chapter VI - Electronic Book Provider platform®

[See Regulation 12 of SEBI NCS Regulations, 2021 and Regulation 16 of SEBI ILDM
Regulations, 2015]

Primary issuances through EBP platform shall comply with the stipulations
provided in this chapter.

1. The following are the eligible participants (i.e. bidders) on the EBP Platform:

1.1.QIBs as defined under Regulation 2 (ss) of SEBI (Issue of Capj nd
Disclosure Requirements) Regulations, 2018 (hereinafter referred% I

ICDR Regulations, 2018). '\,

1.2. Any non-QIB investor including arranger(s), who/ which has b%&éuthorized
by the issuer, to participate in a particular issue on the EBPR¥atfafm.

2. The following issues of securities shall be made through th@ platform:

2.1. A private placement of debt securities and N per the provisions of
SEBI NCS Regulations, 2021, if it is: Q)

a) a single issue, inclusive of green '&n, if any, of Rs. 100 crore or

more; OQ

b) a shelf issue, consisting of m '&r nches, which cumulatively amounts
to Rs. 100 crore or more, in& fhancial year; and

C) a subsequent issue, }%ﬂggregate of all previous issues by an issuer in
a financial year eq KOJ xceeds Rs. 100 crore.

2.2.Issues of debt se '(Qand NCRPS on private placement basis, irrespective
of issue size, ers who are in existence for less than three years, in
accordance \@ ause 2.3.8 c. of Schedule Il to the SEBI NCS Regulations,

2021. QJ

2.3.The %%e of PDIs, PNCPS, PCPS, RNCPS, and instruments of similar

a hich are essentially non-equity regulatory instruments, forming part of

's or NBFC’s capital, issued as per RBI stipulations and listed under
@apter V of the SEBI NCS Regulations, 2021, irrespective of the issue size.

&n issuer, if desirous, may choose to access EBP platform for private placement of
municipal debt securities or CPs or CDs also.

4. Issuers of debt securities and NCRPS on private placement basis of issue size less
than Rs. 100 crores may also choose to access the EBP platform for such
issuances.

5 SEBI/HO/DDHS/CIR/P/2018/05 dated January 05, 2018; and SEBI/HO/DDHS/CIR/P/2018/122 dated
August 16, 2018;
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5. The obligations of issuers are as under:

5.1.The issuer shall ensure compliance with all requisite laws, rules, regulations,
etc. with respect to private placement of securities including ensuring
compliance with Section 42 of the Companies Act, 2013.

Provided that, an issuer, shall consider the number of eligible participants, on
whose behalf arranger is making bid in a particular issue, for the purposes of
compliance with the provisions of Section 42 of the Companies Act, 2013 and
other relevant statutes. ,\,

5.2.Issuer shall provide the Placement Memorandum and term sheet (i. ary
of important terms and conditions related to an issue) to the EBP at \east two
working days prior to the issue opening date.
However, the issuer issuing the securities for the first tlmet BP platform
shall provide the above information at least five Workln prlor to the issue
to the opening date.

5.3.The Placement Memorandum and the term s% Inter-alia, discloses the
following:

which such green shoe option, m tained

b) Bid opening and closing da%
c¢) Minimum Bid Lot. \Q)

a) Details of size of the issue and greeg @tlon if any, and a range within

d) Manner of bidding | ssue i.e. open bidding or closed bidding.
e) Manner of ali@m the issue i.e. uniform yield allotment or multiple yield
allotment.

f) Mann %\ettlement in the issue i.e. through clearing corporation or
@scrow bank account of issuer.
ment cycle i.e. T+1 or T+2 day.
e issuer may choose to disclose estimated cut off yield to the EBP, however
the same has to be disclosed at least one hour prior to opening of the bidding
for the issue.

5.5. Subsequent to closure of the issue, the issuer shall ensure following details of
the issue are provided on the EBP platform:
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Table 1: Details of allotment in private placement

Details of Investors to whom allotment has been made

QIR/ Non-Categoryie Scheduled Commercial Banks MFE _Insurance Company Amount invested

Name ; . .
QB Pension Fund, Provident Fund, FPI, PFI, Corporate, Others inRs. crore

6. Withdrawal of offer by an issuer:

however subsequent to such withdrawal, the issuer shall not be all to

6.1.An issuer, at its discretion, may withdraw from the issue process at anytime,
access any of the EBP platforms for a period of seven days from @ of

such withdrawal.

below, the restrictions mentioned at paragraph 6.1 above sh e applicable:

6.2.If an issuer withdraws from the issue because of any of the r eh ?:%3% outlined

a) issuer is unable to receive the bids upto base issue s ’%

b) bidder has defaulted on payment towards t %) ment, within stipulated
timeframe, due to which the issuer is unals:g Ifill the base issue size; or

c) cutoff yield (i.e. the highest yield at % bid is accepted) in the issue is
higher than the estimated cut off i \@. the yield estimated by the issuer,
prior to opening of issue) disclos e EBP, where the base issue size is
fully subscribed. 'b\

6.3.Disclosure of estimated ¢ \%yleld on the EBP platform to the eligible
participants, pursuant to of issue, shall be at the discretion of the issuer.

6.4.In case an issuer w @s issues on the EBP platform because of the cut off
yield being higher estimated cut off yield, the EBP shall mandatorily
disclose the esp%& cut off yield to the eligible participants.

7. Participants;

anis, .brior to entering into the bidding process shall be required to enroll
. Such enrollment of a participant on an EBP will be onetime exercise
all be valid till the time such enrolment is annulled or rescinded.

&i he KYC verification and enrolment of the eligible participants on the EBP

latform shall be done in the following manner:

7.1.Parti

a) KYC verification shall be undertaken by obtaining/ utilizing existing KYCs of
clients from KRAs registered with SEBI or on the basis of the guidelines as
prescribed by SEBI from time to time.

b) For QIB investors bidding directly or through arranger(s), KYCs and
enrolment shall be done by the EBP.
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c) For non-QIB investors bidding directly, KYCs shall be done by the issuer and
enrolment shall be done by the EBP.

d) For non-QIB investors, which are bidding through arranger(s), KYC and
enrolment on EBP shall be ensured by arranger(s).

7.3.All eligible participants shall have access to PM, term sheet and other issue
specific information available on EBP.

7.4.Eligible participants bidding, for an amount equal to or more than Rs.15 gtor
or 5% of the base issue size, whichever is lower, shall bid directly i.e. sha G\g
the bids directly on EBP platform.

Provided that foreign portfolio investors may bid through their cu§\o(
r anger shall

7.5.For bids made by an arranger for any particular issue, s
disclose the following to the EBP at the time of bidding: Q

a) Specify that whether the bid is proprietary bid or ﬁ%ing entered on behalf
of an eligible participant or is a consolidate l.e. an aggregate bid
consisting of proprietary bid and bid(s) on ba eligible participants.

b) For consolidated bid, arranger shall gi breakup between proprietary
bid and bid(s) made on behalf of e participants. Further, for bids
entered on behalf of eligible partici following shall be disclosed:

i. Names of such eligible par@

ii. Category (i.e. QIB orQ\}g%ﬂB) and

iii. Quantum of bid eligible participant.

7.6.An arranger sha %d on behalf of eligible participant for an amount equal to
or more than crore or 5% of the base issue size, whichever is lower.

7.7.Pay-i @the allotment of securities shall be done from the account of the
bidd FE allocation is to be made.

d that for the bids made by the arranger on behalf of eligible participants,
*n towards allotment of securities shall be made from the account of such

% igible participants.

7.8.Pay-in of funds through escrow bank account of issuer: The pay-in of funds
towards an issue on EBP shall be permitted either through clearing corporation
of stock exchanges or through escrow bank account of an issuer. An issuer, in
its PM, shall disclose the manner of funds pay-in so chosen and details thereof.
The process of pay-in of funds by investors and pay-out to issuer can be done
on either T+1 or T+2 day, where T day is the issue day, and the same shall be
disclosed by issuer in PM.
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7.9.1n case of non-fulfilment of bidding obligations by bidders, such bidders shall
be debarred from accessing the bidding platform across all EBPs for a period of
thirty days from the date of such default.

7.10.Pay in shall be done through the clearing corporation of stock exchanges, as
per their operating guidelines, or through an escrow bank account of the issuer,
as mentioned below.

Provided that where the issuer has selected the escrow bank account as the
mechanism for pay-in, EBP, pursuant to successful closure of issue, shallghare
the allocation details with the Registrar to an Issue, associated with the@i,

8. Process flow of settlement, where funds pay-in is to be made to escrgWw’bank

account of issuer: '\)\
S

8.1.Successful bidders, in an issue, will make pay-in of towards the
allocation made to them, in the escrow bank accountewN[INthe timelines, as
provided by the issuer in the PM/ IM. The funds a%ﬂ y the successful
bidders will be made only from the bank account(s) h have been provided/
updated in the EBP system. Further, pay-in ?%S d from any other bank

account will lead to cancellation of bid a equent debarment of the
investor from accessing EBP platform for .

8.2. Escrow bank, pursuant to receipt of will provide a confirmation to the
RTA, associated with the issue, receipt of funds along with details

including name of bank aceo hdlder, bank account number and the
quantum of funds received. %

ormation received from escrow bank with the
and after reconciliation RTA shall intimate to the
nds. Subsequently, issuer will initiate the process of
the RTA to Depository.

8.3.RTA, will then reconcil€ t
details as provided b
issuer about recei

corporate action

8.4.RTA, after ’shqg on the instructions for corporate action to the depositories,
will issuegt ction to the escrow bank to release money to the issuers bank
acco

0. Res@lities of various entities involved in the process:
uer shall:

% ) open an escrow bank account/ have an escrow bank account jointly with a
RTA, where the role of the RTA in operating such bank account shall be
limited to the responsibilities as provided under this circular;

b) provide the details of escrow bank account in which pay-in of funds has to

be made and the timelines by which such pay-in shall be done by the
successful bidders; and
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c) effect corporate action for credit of securities to the successful bidders, after
receiving confirmation from the RTA about receipt of funds.

9.2.RTA shall:

a) undertake reconciliation between information received from the escrow
Bank and EBP. Further, after reconciliation, shall intimate the issuer about
the receipt of funds and shortfall, if any, and the reasons thereof;

b) issue instructions to the escrow bank account for the release of fundsaafter
passing on the instructions for corporate action to the depositories; @qj ,

c) intimate to the EBP, upon closure of the issue, the status of the e i.e.
successful or withdrawn, details of defaulting investors etc. \

10.Bidding Process: f\\
10.1. Bidding timings & period: &&

a) In order to ensure operational uniformity acrﬁ(%nous EBP platforms, the
bidding on the EBP platform shall take p ween 9 a.m. to 5 p.m. only,
on the working days of the recognized% xchanges.

b) The bidding window shall be ope e period as specified by the issuer
in the bidding announcement, h r the same shall be open for at least
one hour.

10.2. Bidding Announcement, \®
a) Issuer shall make‘:ﬁg&ding announcement on EBP at least one working

day before initi e bidding process.

b) Bidding ap&&ement shall be accompanied with details of bid opening
|

and clg me, and any other details as required by EBP from time to
time ~ &)
C) ange in bidding time and/ or date by the Issuer shall be intimated to

, ensuring that such announcement is made within the operating hours
f the EBP, at least a day before the bidding date.

& Provided that such changes in bidding date or time shall be allowed for a
maximum of two times.

11.Bidding and Allotment process:

11.1. Bidding process on EBP platform shall be on an anonymous order driven
system.
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11.2. Bid shall be made by way of entering bid amount in Rupees (INR) and
coupon/ yield in basis points (bps) i.e. up to four decimal places.

11.3. Modification or cancellation of the bids shall be allowed i.e. bidder can cancel
or modify the bids made in an issue, subject to following:

a) such cancellation/ modification in the bids can be made only during the
bidding period;

b) no cancellation of bids shall be permitted in the last 10 minutes o;\h,e

bidding period; and f\,
c) inthe last 10 minutes of the bidding period, only revision aIIowec!@j for

improvement of coupon/ yield and upward revision in terms,d'\D'Se\b d size.

12.Investors may place multiple bids in an issue. :\\

13.The bid placed in the system shall have an audit trail w includes bidder’s
identification details, time stamp and unique order nur@ urther against such
bids, EBP shall provide an acknowledgement. §

14.All the bids made in a particular issue, shall be@sed on the EBP platform, in
the following format: Q

Table 2: Details of cumulative demand receivq@ EBP platform

.

AN
Yield (%) | Demand at that particu@?d (in Rs. [ Cumulative Demand (in Rs.

crore) c crore)
S\
For issues with open bid i\he aforesaid information shall be disseminated on a
real time basis, howgy issues with closed bidding, the information shall be

disseminated after dK. of bidding.

15. Allotment to t%' ers shall be done on yield-time priority basis in the following

manner: Q
15.1. @t would be done first on "yield priority" basis;

15.2§bere two or more bids are at the same yield, then the allotment shall be done
® n "time-priority" basis; and

15.3. where two or more bids have the same yield and time, then allotment shall be
done on "pro-rata" basis.

16.EBP and its obligations:
An EBP shall:

16.1. provide an on-line platform for placing bids;
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16.2. have necessary infrastructure like adequate office space, equipment, risk
management capabilities, manpower and other information technology
infrastructure to effectively discharge the activities of an EBP;

16.3. ensure that the placement memorandum, term sheet and other issue related
information is available to the eligible participants on its platform immediately
on receipt of the same from the issuer;

16.4. have adequate backup, disaster management and recovery systems; and

16.5. ensure safety, secrecy, integrity and retrievability of data. t\'),
17.CISA Audit of EBP Platform: '\§

The EBP platform so provided by the EBP shall be subject to é@a\ CISA at
least once a year. (N\\

18.0bligations and duties: s\%

18.1. An EBP shall ensure that all details regardinﬂ&ance is updated on the

website of the EBP. Q)
18.2. EBPs shall together ensure that th ijonal procedure is standardized
across all EBP platforms and the d f such operational procedure are

disclosed on their website.

18.3.Where an issuer has disclo Imated cut-off yield/ range to the EBP, the
EBP shall ensure its eJegffomt audit trail and secrecy. However, in case
issuers withdraw issu%\iﬁ e EBP because of the cut off yield being higher
than the estimated ‘su yield, the EBP shall mandatorily disclose the
estimated cut off yigl the EBP platform.

18.4.All EBPs s &sure coordination amongst themselves and also with
depositori as to ensure that the cooling off period for issuers and
debar riod for investors is adhered to.

18.5. E@II ensure that bidding is done in the manner as specified.

EBP shall be responsible for accurate, timely and secured bidding

18
% rocess of the electronic bid by the bidders.
NN

. The EBP shall be responsible for addressing investor grievances arising from
bidding process.

19.Electronic book providers are directed to:

19.1. comply with the conditions laid down hereunder;
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19.2.put in place necessary systems and infrastructure for implementation and
make consequential changes, if any, to their bidding portal and respective
exchange bye-laws; and communicate and create awareness about these
provisions amongst issuers, arrangers and investors.
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Chapter VII - Standardization of timelines for listing of securities issued on a

private placement basis’

[See Regulation 46 of SEBI NCS Regulations, 2021, Clause 7(m) of Schedule | of SEBI ILDM
Regulations, 2015 and Chapters VIl and VIIA of SEBI SDI Regulations, 2008]

1.

. In case

This chapter shall be applicable for non-convertible securities, securitised debt
instruments, security receipts and municipal debt securities (hereinafter referred to
as “securities” in this chapter) issued on a private placement basis.

. The timelines for listing of securities is as under: ;\'),

Table 1: Timelines for listing of securities '\,
Sl. No. | Details of Activities Due Daﬁf N
1 Closure of issue T DAY\, ¥
2 Receipt of funds ToebeNtompleted by
3 Allotment of Securities orking day
4 Ies)(scuhtzng'[eczs) make listing application to stoc<§ be completed by
5 Listing permission from stock exchange(sﬁ +4 working day

. Depositories shall activate the ISINs of securitie ed on private placement basis

only after the stock exchange(s) have ac\ d approval for listing of such
securities.

Further, in order to facilitate re-issu &of new debt securities in an existing ISIN,
Depositories are advised to aIIot s w securities under a new temporary ISIN

which shall be kept frozen. U |pt of listing approval from stock exchange(s)
for such new securities, the e ities credited in the new temporary ISIN shall be
debited and the same s credited in the pre-existing ISIN of the existing
securities, before they b available for trading.
. Stock exchange(s adwsed to inform the listing approval details to the
depositories wh Ilstlng permission is given to securities issued on private

placement @

eldy in listing of securities issued on privately placement basis beyond
the t| specified above, the issuer shall:

delay to the investor (i.e. from the date of allotment to the date of listing); and

% y penal interest of 1% p.a. over the coupon/ dividend rate for the period of

5.2. be permitted to utilise the issue proceeds of its subsequent two privately placed
issuances of securities only after receiving final listing approval from stock
exchanges.

7 Circular no. SEBI/HO/DDHS/CIR/P/2020/198 dated October 05, 2020;
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Chapter VIII - Specifications related to ISIN for debt securities?®
[See Regulation 17 of SEBI NCS Regulations, 2021]

In respect of private placement of debt securities, the following shall be
complied with regard to ISINs:

1. A maximum number of seventeen ISINs maturing in any financial year shall be
allowed for an issuer of debt securities. In addition, a further twelve ISINs shall also
be available for the issuance of the capital gains tax debt securities the
authorized issuers under section 54EC of the Income Tax Act, 1961 o %e
placement basis. rﬁ\,

2. Out of the seventeen ISINs maturing in a financial year, the bifurcat@tgﬂs shall

be as under:
2.1. A maximum of twelve ISINs maturing per financial y \ﬂ be allowed for
plain vanilla debt securities. Within this limit of twelve s, the issuer can

issue both secured and unsecured debt securities @

2.2.A maximum of five ISINs maturing per fi year shall be allowed for
structured debt securities and market Iinkegb ecurities.

3. Where anissuer issues only structured/ m ked debt securities, the maximum
number of ISINs allowed to mature in a f4 ial year shall be twelve.

4. Issuers of certain debt securities&ubordinate debt, Tier Il bonds issued by
Standalone Primary Dealers, b sued by banks to raise resources for lending
to long term infrastructureim ctors and affordable housing were provided
dispensations from ISIN re ns till June 30, 2020.

5. In case of conversi @tly paid debt securities to fully paid debt securities, such
conversion shall n O'\ nted as an additional ISIN.

6. In case of de \mtles where call and/ or put option is exercised, the issuer, if it
so desires, sue additional debt securities for the balance period viz. remaining
perlod o% ity of earlier debt securities. For example, if an issuer has issued debt

the month of August 2017 having maturity period of three years and
ter one year, then in such a scenario if the call option is exercised in the

of August 2018, then for the balance two years’ period viz. (September 2018

gust 2020) the issuer may issue additional debt securities maturing in August

0, under the same ISIN.

Provided that the aforesaid additional issue shall be subject to the condition that the
aggregate count of outstanding ISINs maturing in the financial year in which the
original issue of debt securities (bearing call and/ or put option) is due for expiring,
shall not exceed the prescribed limit of ISINs.

8 CIR/IMD/DF-1/ 67/2017 dated June 30, 2017; and CIR/DDHS/P/59/2018 dated March 28, 2018
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7. In case of structured/ market linked debt securities which have embedded options
viz. call and/ or put option, the maturity of ISINs shall be reckoned on basis of
original maturity date of debt securities.

For e.g. If a structured debt security with a maturity period of five years has an option
to be called after three years and every year thereafter till redemption, then such
security shall be grouped as per its maturity period i.e. five years and not based upon
the option to call.

8. Mechanism for honoring debt obligations arising out of capping of ISINgs

8.1. An issuer may honour its debt obligations/ liabilities, arising out IN
restrictions, in the manner as deemed feasible to them i.e. the issuer make
staggered repayments or bullet maturity repayments or in a Qr manner

deemed so ,\
8.2. An issuer may offer different type of payment option errent category of
investors subject to such disclosures being ma the placement

memorandum in order to manage their asset liabil \smatch.
For e.g. an insurance company may b d staggered redemption,
however mutual fund may be offered bulle ent.

in terms of payment, change in inte ay-out frequency etc. the issuer may
make such modification by {o procedure as has been laid out in
Regulation 59 of the SEBI (L] bligations and Disclosure Requirements)
Regulations, 2015 (herem&% erred to as SEBI LODR Regulations, 2015).

8.3. Also, in case of any modification in @ structure of the issue viz. change

8.4. Record Date: There %q%b‘ cases where multiple record dates would arise on

account of stagger ment or other cases viz. frequency of payment etc. In
such a case, w nnouncing multiple record dates, the issuer has to

disclose clea \ e stock exchanges the basis of payment to the investors
viz. pro- rat come first serve basis etc.

9. Amend e@ve AO0A/ charter/ constitution of the issuer: In order to comply with
0

the provi regulation 49 (a) of the SEBI NCS Regulations, 2021 the issuer
shall an enabling provision in its AoA/ charter/ constitution to carry out
c ion and re-issuance of debt securities.

@orting and Monitoring:

10.1. Issuers:

a) The issuer shall within fifteen days from the end of every half year (i.e. April
15 and October 15), submit a statement, to the stock exchange, where its
debt securities are listed, as well as to the depository containing data in the
format as prescribed below:
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Table 1: Format for half-yearly reporting by the issuer

Name of ISIN no Issuance|Maturity|Coupon|{Payment |[Embedded |Amt. |Amt.

the issuer date date rate frequencyjoption, if any|issued|outstanding

b) In case there is any modification in terms or structure of the issue viz. change
in terms of payment, change in interest pay-out frequency etc.as specified
above, the issuer shall, forthwith, inform the same to the depository. t\,

10.2. Obligations of stock exchanges and depositories: t\§

a) Upon receipt of the report as specified above: Q)\

i. the stock exchange shall upload the same on its we xs well as the
Integrated Trade Repository for debt securities.

ii. The depositories shall upload the same on4th %tralized database for
corporate bonds/ debentures as well as thehe ated Trade Repository

for debt securities. QJ

b) The stock exchange shall within five @ days of the expiry of the period
as specified in paragraph 10.1 abo d the reports received by it to the

depositories for the purposes of the nciliation.

c) The depositories shall there@thin five working days of receipt of reports
from the stock excha@ nd a status report to the latter regarding
ers.

utilization of ISINs by t

d) The stock exchan
half year, sha

by the issug{

all within thirty working days from the end of every
it a report to SEBI, in case there has been any violation
rding the above provisions.
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Chapter IX — Green Debt Securities®
[See Regulation 26 of SEBI NCS Regulations, 2021]
Disclosure requirements for issue and listing of green debt securities:

1. An issuer desirous of issuing green debt securities shall make the following
additional disclosures in the offer document for public issues and private
placements:

1.1. A statement on environmental objectives of the issue of green debt setm\mt,v;
[

1.2. Brief details of decision-making process followed/ proposed for dete(r}&]g the
eligibility of project(s) and/ or asset(s), for which the proceeds fége{ g raised
through issuance of green debt securities, such as: ‘\'K'

asset(s) fit within the eligible green projects cate as defined under

a) process followed/ to be followed for determining ho@oject(s) and/ or
Regulation 2 (q) of NCS Regulations, Q

b) the criteria making the project(s) and/ or eligible for using the green
debt securities proceeds; and %

c) environmental sustainability objecti the proposed green investment.

1.3. Issuer shall provide the detalil ﬁ\e ystem/ procedures to be employed for
tracking the deployment of th eds of the issue.

1.4. Details of the project;s) gﬁ&&ﬂ' asset(s) or areas where the issuer, proposes

to utilise the proceeds issue of green debt securities, including towards

refinancing of existi n project(s) and/ or asset(s), if any.

L )

1.5. The issuer m&;\&)oint an independent third party reviewer/ certifier, for

reviewing/ cettifgng the processes including project evaluation and selection
categories eligible for financing by green debt securities, etc.

ment is at the option of the issuer; however, any such appointment

[ Certifier, shall be disclosed in the offer document.

Conh’&lﬁ&\%’disclosure regquirements:

&ssuer who has listed its green debt securities, shall provide following additional
istlosures along with its annual report and financial results:

2.1. Utilisation of the proceeds of the issue, as per the tracking done by the issuer
using the internal process as disclosed in offer document. Utilisation of the
proceeds shall be verified by the report of an external auditor, to verify the
internal tracking method and the allocation of funds towards the project(s) and/
or asset(s), from the proceeds of green debt securities.

9 CIR/IMD/DF/51/2017 dated May 30, 2017;

Page 40 of 88



2.2. Details of unutilized proceeds.

2.3.An issuer who has listed its green debt securities, shall provide following
additional disclosures along with its annual report:

a) List of project(s) and/ or asset(s) to which proceeds of the Green Debt
Securities have been allocated/ invested including a brief description of such
project(s) and/ or asset(s) and the amounts disbursed. However, where
confidentiality agreements limit the amount of detail that can be made
available about specific project(s) and/ or asset(s), information shall be
presented about the areas in which such project(s) and/ or asset(s QQ,%

b) Qualitative performance indicators and, where feasible, q tative
performance measures of the environmental impact of the S) and/ or
asset(s). If the quantitative benefits/ impact cannot be ageertaip€d, then the
said fact may be appropriately disclosed along with tf&asons for non-
ascertainment of the benefits/ impact on the enviro

c) Methods and the key underlying assumptions@ In preparation of the
performance indicators and metrics;

2.4.An issuer of green debt securities or a
complying with globally accepted sta or the issuance of green debt
securities including measurement of t ironmental impact, identification of
the project(s) and/ or asset(s), uggs@ of proceeds, etc., shall disclose the

nt appointed by the issuer

same in the offer document ang/ s part of continuous disclosures.
Responsibilities of the issuer: ,@
3. Anissuer of green debt s}g{' i&s shall:

3.1.maintain a decis@king process which it uses to determine the continuing

eligibility of t ect(s) and/ or asset(s). This includes, without limitation
statement environmental objectives of the green debt securities and a
proces mine whether the project(s) and/ or asset(s) meet the eligibility
requir ;

3.2. hat all project(s) and/or asset(s) funded by the proceeds of green debt
%«rlties, meet the documented objectives of green debt securities; and

@utilise the proceeds only for the stated purpose, as disclosed in the offer
document.
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Chapter X - Structured or market linked debt securitiesi®
[See Regulations 4, 5 and 28 of SEBI NCS Regulations, 2021]
Issue and listing of structured debt securities/ market linked debt securities:

1. Market linked debt securities would mean debt securities that have an underlying
principal component and issued with market linked returns obtained through
exposures on exchange traded derivatives or MIBOR, GDP, inflation rate,
underlying securities/ indices etc. with coupon linked to a benchmark diffeg from
plain vanilla debt securities. The returns linked to equity markets are al led
equity linked debt securities, stock linked debt securities, structured debtﬁ%' JeS.

2. In view of the fact that such securities are different in their nature eir risk-
return relationship, the following additional disclosures and rhents are
specified in respect of issue and listing of structured debt secu \eQ arket linked
debt securities:

2.1. Debt securities which do not promise to return the p, }amount in full at the
end of the tenor of the instrument, i.e., ‘princi ~protected’ shall not be
considered as debt securities under regulati %of SEBI NCS Regulations,
2021 and therefore will not be eligible for% and listing under the said
regulations.

2.2.Eligibility criteria for issuers: As sus&urmes expose the issuer to market
risk, the issuer should have a &\ net worth of at least Rs. 100 crores at
the time of issue. %

2.3.Disclosure requirementm |t|on to the disclosure requirements specified
under SEBI NCS Reg 2021, the following disclosures shall be made in
all offer documents h securities:

a) Credit ratin \g]y registered CRAs shall bear a prefix ‘PP-MLD’ denoting
Principal cted Market Linked Debt securities followed by the
rating symbols for long/ short term debt securities on the lines
In SEBI Circular No. CIR/MIRSD/4/2011 dated June 15, 2011,
OYMIRSD/DOS3/CIR/P/2019/70 dated June 13, 2019 or as may be

\ ified by the Board

under different market conditions such as rising, stable and falling market
conditions shall be disclosed in a table along with a suitable graphic
representation.

c@‘A detailed scenario analysis/ valuation matrix showing value of the security

c) Arisk factor shall be prominently displayed that such securities are subject
to model risk, i.e., the securities are created on the basis of complex
mathematical models involving multiple derivative exposures which may or

10 Cir./IMD/DF/17/2011 dated September 28, 2011; and SEBI/HO/DDHS/CIR/P/2020/120 dated July
13, 2020;
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may not be hedged and the actual behavior of the securities selected for
hedging may significantly differ from the returns predicted by the
mathematical models.

A risk factor shall be prominently displayed stating that in case of principal/
Capital Protected Market Linked Debt securities, the principal amount is
subject to the credit risk of the issuer whereby the investor may or may not
recover all or part of the funds in case of default by the issuer.

Where indicative returns/ interest rates are mentioned in the offer document
in percentage terms, such figures shall be shown only on annualized b

It shall be disclosed therein that the latest and historical valuatio
securities shall be made available on the websites of the iss an the
valuer appointed for the purpose.

L )

for selling/ distribution of such securities to end inve Il be disclosed

g) All commissions by whatever name called, if any, paid by i§ to distributor

h)

in the offer document.

Conditions for premature redemption of suc% rities, if any, shall be

clearly disclosed in the offer document. &

2.4. Appointment of third party valuation age

a)

b)

c)

d)

e T

It shall be mandatory for the i issugr point a third party valuation agency
which shall be an AMFI app t&&/aluatlon agency.

This valuer shall publlsh ebsite and provide to the issuer, the value
of the securities at I ce a week. The issuer shall also make the

valuations avaﬂable% ebsite. This shall be publicly available.

The issuer s a@arrange to provide the value to an investor whenever
investor ask .
At n@ time, the investor shall be charged for such services.

incurred for valuation shall be disclosed in the offer document.

2.5@y issuance and sale of securities to retail investors:

he issuer shall ensure that such securities are sold to retail investors with the
following safeguards:

a)

b)

The intermediary who sells the security to the retail investor shall be a SEBI
regulated entity.

The intermediary shall explain the risks involved in such securities to the
investor.
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c) The intermediary shall ensure that the investor is capable of taking the risk
posed by such securities and shall satisfy itself that securities are suitable
to the risk profile of the investor.

d) The intermediary shall make available the offer document to the investor.

e) The intermediary shall provide guidance to investor on obtaining valuation
for the securities, i.e., the locations where such information would be
available (issuer or the third party).

f) The intermediary shall provide the investor with guidance on exit loads{ exit
options/ liquidity support, if any, etc., being provided by the issuer ’ff\e h
the secondary market. %

3. Stock exchanges shall create wide publicity among listed entities an e\available
suitable Frequently Asked Questions’for information/ educations{ in ors visiting
the websites of the exchange. »\\

4. Merchant Bankers shall comply with the conditions sp§%?above and create

awareness among issuers of such securities regarding ove provisions.
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Chapter Xl - Operational framework for transactions in defaulted debt
securities post maturity date/ redemption date'!

[See Regulations 20 and 21 of SEBI NCS Regulations, 2021]

1. The operational framework for transactions in defaulted debt securities (debt
securities where redemption amount has not been paid on maturity/ redemption
date) as well as the obligations of issuers, debenture trustee(s), depositories and
stock exchange(s) has been outlined below and the same is also presented in a
tabular form (Table 1) along-with timelines thereafter, for ease of reference.

2. Temporary restriction on transactions in debt securities: @'

2.1.Stock exchanges shall not allow any transaction(s) in deb @%m es, two
working days prior to their maturity/ redemption date.

temporarily restrict transactions in such debt securit m such maturity/
redemption date till the time its status of payment i ined.

2.2.0n maturity/ redemption date of the debt secun@ ositories shall

3. Intimation on status of payment: §
3.1.Issuer shall intimate to the stock e deposﬂories and debenture
trustees the status of payment of de urltles within one working day of
payment/ redemption date.
3.2.While intimating the status of p t to debenture trustee(s), issuer shall also
intimate to debenture truste at they have informed the status of payment
or otherwise to the stoc ges and depositories.

4. Role of debenture trus

4.1.At the time of %@tlng debenture trust deed, issuer shall provide its bank

details (fro it proposes to pay the redemption amount) and pre-
authorise nture trustee(s) to seek debt redemption payment related
inform rom the issuer’s bank. Issuer shall also inform the debenture
trust fany change in bank details within one working day of such change.

4. @ﬁe the issuer fails to intimate the status of payment of the debt securities
in stipulated timelines, then debenture trustee(s) shall seek status of
Qpayment from issuer and/ or conduct independent assessment (from banks,
investors, rating agencies, etc.) to determine the same. Based on such
assessment, debenture trustee(s) shall intimate stock exchange and
depositories the status of payment of debt securities within 9 working days of

the maturity/ redemption date.

4.3.In case intimation of the status of payment of debt securities is not received by
stock exchanges and depositories within stipulated timeline, transactions in

11 SEBI/HO/DDHS/CIR/P/103/2020 dated June 23, 2020;

Page 45 of 88



| wrda sy ok Rfwa @

)] Securities and Exchange Board of India

such debt securities shall continue to be restricted and such restrictions shall
continue until any further intimation is received from issuer/ debenture
trustee(s) regarding the status of payment of such debt securities.

Default in payment of redemption amount and resumption of transaction on
defaulted debt securities:

5.1.Within two working days from the date of intimation from issuer or debenture
trustee(s) that issuer has defaulted on its payment obligations, the depositories
in co-ordination with stock exchanges shall update the ISIN master file gQd lift
restrictions on transactions in such debt securities. Information r %g
resumption of transactions shall be disseminated immediately on t @1 es
of both depositories and stock exchange(s). W

5.2. Depositories shall also immediately flag in the Corporate B (h;%abase such
debt securities as “ISIN-defaulted in redemption” and its de ion shall reflect
that there was default in payment of redemption amou %e concerned debt
securities. I&\

. Reporting of trades in defaulted debt securities %&ck exchange platform:

6.1.Upon intimation by depositories that trans have been permitted in the
defaulted debt securities, stock excha all simultaneously but not later
than two working days of the def timation from issuer/ debenture
trustee(s), permit reporting of OT es in the concerned defaulted debt
securities on its reporting platfewhln fifteen minutes of the trade.

6.2. At the time of reporting Qf gict¥trades, stock exchanges shall ensure that a
pop-up window is flash% cifying that the reported trade is in a defaulted

debt security. \
Q

6.3.The trade repos@hall flag such trades as “Trades in ISIN-defaulted in

redemption”. %

. Intimation actions in defaulted debt securities:
r;

sactions in defaulted debt securities, the depositories shall send an

In case
intim &y email/ SMS, as per BO a/c details available) to both parties to the
tr on that it is “Transaction in ISIN-defaulted in redemption” immediately.

B&ount statement: While sending the periodic account statement to the demat
ccount holders, including CAS, Depositories shall highlight in such statements that
a particular debt security is an "ISIN — defaulted in redemption".

. Continuous assessment of default status:

9.1.The issuer shall inform the stock exchange(s), depositories and debenture
trustee(s) latest by the second working day of April of each financial year on
the updated status of payment of the debt securities
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9.2.In case the issuer fails to intimate the updated status of payment of the
concerned debt securities within the stipulated timelines, the debenture
trustee(s) shall carry independent assessment as given at paragraph 4 above
and intimate the status of payment of debt securities to the stock exchange and
depositories within seventh working day of April of each financial year.

9.3.1n case issuer or debenture trustee(s) does not intimate the status of payment
of debt securities to stock exchanges and depositories within the stipulated
timeline, transactions in such debt securities shall be restricted from eighth
working day of April of that financial year, until any further intimation is re |ved
from Issuer or debenture trustee(s) regarding the same.

9.4.1n case of any developments that impact the status of default @ debt
securities (including restructuring of debt securities, NCLT/ NC eedings
relating to insolvency/ bankruptcy, repayment, etc.), theNss ebenture
trustee shall intimate the stock exchanges and deposnorles@bln one working
day of such development. Q

Payment of debt securities or subsequent @ of defaulted debt

securities: In case of receipt of intimation or gybsequent intimation to the

depositories regarding full payment of redempt unt or any developments

that impacts the status of default of the co d debt securities (including

restructuring of debt securities, IBC proceed| Pbs repayment, etc.) from issuer or

from debenture trustee(s), transactions sh estricted in such debt securities by
the depositories immediately. The same e informed to the stock exchange(s)
and disseminated on respective {fories’ website, within one working day of

such restriction. Further, the conce%O IN shall be extinguished in the depository
system on receipt of corpona n documents from the issuer towards its
extinguishment.

full payment on the ities is made by issuer or the issuer has been liquidated

The process explained § agraphs 9 and 10 above shall be followed either till
and money has b ised after completion of recovery proceedings.

Table 1. Tlmelmeséq%}bwmq transactions in defaulted debt securities

P

Sl NJ ~ [Activity to be |~ .
No. [Event °§‘ undertaken Timeline By To
‘\ﬁ’ Pre-authorization to
] tion of | seek debt redemption | At the time of Debenture
1\ enture trust | payment related | execution of | Issuer trustee(s)
\) ed information from | the deed
issuer’s bank
Any change in bank
details of issuer for Information regardin Within — one Debenture
2 | making debt garcing working day | Issuer
: updated bank details trustee(s)
redemption of event
payment
Creation of ISIN/ Lo Depositories,
3 | listing of debt Intlmatlor_l of | Issuer | stock
. Redemption date
securities exchange(s)
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SI. Activity to be | -
No. Event undertaken Timeline By To
Non-acceptance  of Stock

4 trades for T-2 excha -

reporting/ settlement nge

5 | Redemption/ Temporary_res_trlctlon T Deposi |
maturity date on transaction in ISIN tory
(T day) Debenture

Intimate  status  of trustee(s),
6 payment of debt| T+1 Issuer | depositories,
securities stock
exchdNye
Independent Q\/

7 Non receipt  of assessment of T+2to T+9 Deben p '\,
Status of  payment | P2yment status ture '\\\
from lssuer Intimate status of trugtee p‘ositories,

8 payment of debt By T+9 (s) \ stock

securities \ exchange(s)
Receipt of o
. . Obligations as per .

9 information paragraph 10 of this eposntones, stock
regarding full chanter T+3/ T exchanges
Payment b event
Receipt of N

10 information O:rlgga:gorti S-SSof t?]?r ﬂ@bl Depositories,  stock
regarding non Eha %erp R Q exchanges
payment P R

Continuous assessment of payment . \ 2N

11 | Any development 'b\
that impacts the Issuer
status of default of - or o
the concerned debt Intim Q)updated Wlthlln one | Jopent Depositories,

L . sta yment of | working day stock
securities (including ure
, ities of the event exchange(s)
restructuring of debt trustee
securities, IBC, Q (s)
its repayment, etc. )g\&

12 \o\ Debenture
Continuous Intimate  Status  of | 2"  working trustee(s),
assessm f payment of debt|day of April|lssuer | depositories,
Paym securities every FY stock

exchange(s)

13 QJ\“ 3 working

"b\' Independent day of April
. assessment of | -7tn  working Debent
\\‘%n receipt of | payment status day of April of ure
)s tus of payment every FY trustee
14 | from Issuer . Within 7 L
Intimate  status  of . (s) Depositories,
working days
payment of  debt . stock
securities of April of exchange(s)
every FY 9

*working days
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Chapter XII - Fund raising by issuance of debt securities by large corporatels
[See Regulation 20 of SEBI NCS Regulations, 2021]

With a view to operationalize the Union Budget announcement for FY2018-19, which,
inter-alia, stated "SEBI will also consider mandating, beginning with large entities, to
meet about one-fourth of their financing needs from the debt market”, SEBI came out
with a discussion paper on July 20, 2018. Based on the feedback received on the
discussion paper and wider consultation with market participants including entities, the
detailed provisions for operationalising the above budget announcement are‘,xi\fn

below. §\,

1. Applicability of framework: '\,

1.1. For entities following April - March as their financial yeatg\thiS\f klework is
applicable with effect from April 01, 2019 and for the eg s which follow

calendar year as their financial year, the framework
from January 01, 2020. %

icable with effect

Explanation: The term ‘Financial Year' here L% imply April - March or
January - December, as may be followed by . Thus, FY2020 shall mean
April 01, 2019 - March 31, 2020 or Januar 20 - December 31, 2020, as

the case may be. \Q

1.2. The framework shall be applicable f0§ listed entities (except for Scheduled
Commercial Banks), which as o{ﬁ ay of the FY (i.e. March 31 or December

31):
'éé’

a) have their specified rities or debt securities or non-convertible
redeemable prefere ares, listed on a recognised stock exchange(s) in
terms of SEBI L egulations, 2015; and

b) have an ou;%% g long term borrowing of Rs. 100 crore or above, where
in{ IQng-term borrowings shall mean any outstanding borrowing with
c
a%’s

rity of more than one year and shall exclude external
}@'}‘&Tave a credit rating of "AA and above", where credit rating shall be of the

| borrowings and inter-corporate borrowings between a parent
sidiary(ies); and
nsupported bank borrowing or plain vanilla bonds of an entity, which have
& no structuring/ support built in; and in case, where an issuer has multiple
ratings from multiple rating agencies, the highest of such ratings shall be
considered for the purpose of applicability of this framework.

2. Framework:

2.1. A listed entity, fulfilling the criteria as specified at paragraph 1.2 above, shall
be considered as a “Large Corporate” (LC) and such LC shall raise not less than

12 SEBI/HO/DDHS/CIR/P/2018/144 dated November 26, 2018;
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25% of its incremental borrowings, during the financial year subsequent to the
financial year in which it is identified as a LC, by way of issuance of debt
securities, as defined under SEBI NCS Regulations, 2021.

Explanation: For the purposes of this circular, the expression "incremental
borrowings" shall mean any borrowing done during a particular financial year,
of original maturity of more than one year, irrespective of whether such
borrowing is for refinancing/repayment of existing debt or otherwise and shall
exclude external commercial borrowings and inter-corporate borrowings
between a parent and subsidiary(ies).

2.2.For an entity identified as a LC, the following shall be applicable: @'

a) For FY2020 and FY2021, the requirement of meeting 'rw?remental
borrowing norms shall be applicable on an annual basis. &¢condjrfgly, a listed
entity identified as a LC on last day of FY2019 and F\%ﬁ, shall comply

by last day of

with the requirement as laid down under paragr ,
FY2020 and FY2021, respectively.

b) Provided that in case where a LC is una gcomply with the above
requirement, it shall provide an explanat such shortfall to the stock
exchanges, in the manner as prescribe agraph 3 below.

c) From FY2022, the requirement of @ory incremental borrowing by a LC
in a FY will need to be met over @uous block of two years. Accordingly,

a listed entity identified as a on last day of FY "T-1", shall have to fulfil
the requirement of increme rrowing for FY "T", over FY "T" and "T+1".
d) However, if at the end years i.e. last day of FY "T+1", there is a shortfall
in the requisite bor (i.e. the actual borrowing through debt securities
is less than 259% e incremental borrowings for FY "T"), a monetary

penalty/ fine of the shortfall in the borrowed amount shall be levied
and the sa | be paid to the stock exchange(s).

3. Disclosur ments for large entities:

3.1.A |IS tlty, identified as a LC under the instant framework, shall make the
g disclosures to the stock exchanges, where its security(ies) are listed:

&Nlthln 30 days from the beginning of the FY, disclose the fact that they are
& identified as a LC, in the format as provided at Annex - XII-A.

b) Within 45 days of the end of the FY, the details of the incremental borrowings
done during the FY, in the formats as provided at Annex - XlI-B1 and Annex
- XII-B2.

3.2.The disclosures made in terms of paragraph 3.1 above shall be certified both
by the CS and the CFO of the LC.
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3.3. Further, the disclosures made in terms of paragraph 3.1 above shall also form
part of audited annual financial results of the entity.

3.4.The details of the framework as mentioned under paragraph 2 above and
disclosure requirements as mentioned under paragraph 3.1 above, are
illustrated in Annex - XII-C.

. Responsibilities of stock exchanges:

4.1.The stock exchange(s) shall collate the information about the LC, disclo on
their platform, and shall submit the same to the Board within fourtee % f
the last date of submission of annual financial results. %

4.2.1n the event of a short fall in the requisite borrowing, the stock %Qges shall
collect the fine as mentioned at paragraph 2.2(d) above. Tie fi o collected
shall be remitted by the stock exchanges to SEBI Inve rotection and
Education Fund within 10 days from the end of the mo %hich the fine was
collected. '%
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Annex - XII-A

Format of the initial disclosure to be made by an entity identified as a Large
Corporate (to be submitted to the stock exchange(s) within 30 days from the
beginning of the FY)

SI. No. | Particulars Details
1 Name of the company
2 CIN

as applicable (in Rs. crore)
4 g:ggest credit rating during the previous FY along with hame of ther\%\,

3 Outstanding borrowing of company as on 31% March/ 31 December, x_

5 Name of stock exchange” in which the fine shall be paid, in ¢ s%)
shortfall in the required borrowing under the framework \1\

N\

f
4
We confirm that we are a Large Corporate as per the applicabjit %ria given under
the Chapter XII of SEBI Operational circular dated August 10,

N
(Signature) ignature)

Name of the Company Secretary \Q’b game of the Chief Financial

Officer
Designation & Designation
Contact Details @ Contact Details
Date - dd/mm/ .

yyyy &;\\Q)

“In terms paragraph of 2.2(d) of thegsifsular, beginning FY2022, in the event of shortfall in the mandatory
borrowing through debt securitie% e of 0.2% of the shortfall shall be levied by Stock Exchanges at
the end of the two-year b %od. Therefore, an entity identified as LC shall provide, in its initial
disclosure for a financial 0 name of stock exchange to which it would pay the fine in case of
shortfall in the mandator\ ing through debt markets.

9
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Annex - XlI-B1

Format of the annual disclosure to be made by an entity identified as a LC (to be
submitted to the stock exchange(s) within 45 days of the end of the FY)

(Applicable for FY 2020 and FY 2021)
1. Name of the Company:

2. CIN: ,\'/\,
3. Report filed for FY: '\§

4. Details of the borrowings (all figures in Rs. crore): ()3\
L )
A
Sl. No. | Particulars \(Q\\ Details
1 I(r;;remental borrowing done in FY \?\

O
Mandatory borrowing to be done through issuanc&pf\dgbt securities

(b) = (25% of a) \
Actual borrowings done through debt securitie@Y
(©)

2

ebt securities, if any

4 | (d)=(b)-(c) %
{If the calculated value is zero g{gg e, write "nil"}

Reasons for short fall, if any,% atory borrowings through debt

securities c

(Signature) \\\' (Signature)

Name of the Compan %c etary Name of the Chief Financial Officer
Designation Designation

Contact Det 'Is@ Contact Details

Date - dd /

&
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Annex - X|I-B2

Format of the annual disclosure to be made by an entity identified as a LC* (to be
submitted to the stock exchange(s) within 45 days of the end of the FY)

(Applicable from FY 2022 onwards)

1. Name of the Company:

2. CIN:
3. Report filed for FY: T '\,
4. Details of the current block (all figures in Rs. crore): Q/
Sl. No. | Particulars . ;Efs
1 | 2-year block period (specify financial years) N '\"g N\T+1)

Incremental borrowing done in FY (T) M
2 @ A\\\
3 Mandatory borrowing to be done through debt securities in FY ‘

(b) = (25% of a)
Actual borrowing done through debt securities in FY (T&Q\\
(©)
Shortfall in the borrowing through debt securitie@}‘ for FY (T-1)

5 carried forward to FY (T).

(d) O\
Quantum of (d), which has been met from %\\)

(e) \Q‘
Shortfall, if any, in the mandatory borﬂw tArough debt securities for
FY (T)

{after adjusting for any shortfall\j rowing for FY (T-1) which was
carried forward to FY (T)} « \

(0= (b)-[(c)-(e)] S AN\

{If the calculated vaIueT}.z r negative, write "nil"}
N

5. Details of penalty to b@if any, in respect to previous block (all figures in Rs.

crore): ) \\‘

Sl. No. | Particulagegy\ ™ Details
1 2-yegk eriod (specify financial years) (T-1) ,(T)

) Wne to be paid for the block, if applicable
Figle, = 972% of {(d)-(e)}*

*In cas "B an entity is not categorised as LC for FY (T), however was LC for FY (T- 1), and there
wal in the mandatory bond borrowing for FY (T-1), which was carried forward to FY (T), the
disc as prescribed in this annexure shall be made by the entity for FY (T).
(e
re.

é ) are the same as mentioned at sl. nos. 5 and 6 in the table given at point no. 4 of this

(Signature) (Signature)

Name of the Company Secretary Name of the Chief Financial Officer
Designation Designation

Contact Details Contact Details

Date - dd/mm/yyyy

Page 54 of 88



| wrda sy ok Rfwa @

)] Securities and Exchange Board of India

Annex - XII-C

The illustration given below is only for the purpose of demonstration and shall not
be construed in any other manner.

Company Name XYZ
Credit Rating of unsupported bank
borrowing or plain vanilla bonds _
Security listed Equity shares and/ or debt securities and/ or NGRPY,
Financial Year format 01% April — 31% March A\,

AA or equivalent

For FY2020 and FY2021 (all figures in Rs. crore)

Current financial year FY2020 FY2021 ¢\
Outstanding borrowing as on March 315t of 1000 ’\‘ 1200
previous FY @
Whether framework applicable? Yes » Yes
Incremental Borrowing in the current FY 400 Q\ 500
(a) RN
Mandatory  borrowing through debt ) 125
securities in the current FY
(b) = 25% of (a) \66
Actual borrowings done through debt Q\ 80 150
securities in the current FY %
(c) \
Shortfall in mandatory borrowing throu \>" 20 -
debt securities, if any, for the curre tR&
(d)= (b)-(c) O\
Compliance status \V Shortfall, Complied with the
'b. hence requirement of 25%
) @ explanation to | borrowing through issuance
RN be provided. | of debt securities.
#0‘
From FY 2022 on (all figures in Rs. crore)
Current finanNMr N FY2022 FY2023 FY2024 FY2025
Outstandin @win as on
March 313t vious Ig:Y 800 400 80 120
Whethe ramework is
a I@or current FY? ves ves No ves
IhGr tal Borrowing in
the®drrent FY 400 200 40 100

(a)

Mandatory borrowing through
debt securities in the current FY 100 50 | NotApplicable 25
(b) = 25% of (a)

Block for compliance of the
mandatory borrowing through
debt securities

FY2022and | FY2023and | . | FY2025and
FY 2023 FY 2024 PP FY 2026
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Current financial year FY2022 FY2023 FY2024 FY2025
Actual borrowings done through
debt securities in the current FY 50 75 10 25
(©)
Shortfall of previous
FY {for first year of the previous .
block} carried forward to current i 50 25 Nil
FY (d)
Quantum of (d), which has been i 50 10 Ni
met from (c) (e) o~
Shortfall, if any, in the \ \,
mandatory borrowing through '\/
debt securities for the current FY '\%
{after adjusting for any shortfall in 50 25 | Not Applicable Nil
borrowing for previous FY, hﬂ)\
carried forward to current FY} ,\\'
(f)= (b)-[(c)-(e)] AN
Fine, to be paid Nil Nil | 0.2% of > Nil
{in case the shortfall of previous crore 3
FY, if any, is not adjusted lak
completely against the debt N @
securities borrowings of current '§
FY} Q
0.2% of [(d)-(e)] }\ v
Compliance Status For Fo \™ | For previous For previous
previous pre&@ block - block -
block - NA % Rs. 10 cr of | framework
¢ % 50 | borrowing not
For curregt crore of shortfall applicable.
block- eKt%orrowing for
shortfa@ shortfall for | gy 2023 | For  current
R&} FY2022 adjusted block -
c e\ adjusted towards debt | complied
Y towards  d | market with by the
ard to ebt market borrowings end of
N QQ» 2023 borrowings of FY2024. first year
\\\‘ of FY2023.
fb Complied
\ Thus,
QJ For current | femans a
® block _ | borrowing
shortfall  of shortfall  of
Rs. 25 crore | RS:
\\Q) carried 15 crore for FY
(6 forward  to | 2023.  Thus,
EY 2024. fine of Rs. 3
Q lakh to be paid
% by XYZ.
For current
block-
framework not
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Chapter XIII - Issuance, listing and trading non-equity regulatory capital®3
[See Chapter V of SEBI NCS Regulations, 2021]

1 PDls, PNCPS, PCPS, RNCPS, RCPS, debt instruments and instruments of similar
nature which are essentially non-equity regulatory instruments, forming part of a
bank’s or NBFC’s capital, issued as per RBI stipulations and listed in terms of Chapter
V of the SEBI NCS Regulations, 2021.

2 These instruments have certain unique features which, inter-alia, grant the J r(in
consultation with RBI) a discretion in terms of writing down the principal/ , to
skip interest payments, to make an early recall etc. without commensﬂ%i ht for
investors to legal recourse, even if such actions of the issuer might result iWpotential
loss to investors. reg)

L )

3. Given the nature and contingency impact of these instrumen %the fact that full
import of the discretion is available to an issuer, may not b%’%rstood in the truest
form by retail individual investors, the matter was dis in SEBI's advisory
committee on the development of corporate bond ﬁiﬂn India viz. CoBoSAC.
Based on the recommendations of the CoBoSAC, th I
framework related to issuance, listing and tradin
similar nature by whatever name called (debt i

proposed to be listed:

ing shall be the additional
Is, PNCPS or instruments of
ents, RNCPS, RCPS, etc.) and

3.1.Investors: Issuers and stock excha all ensure that only QIBs are allowed
to participate in the issuance of all e non-equity regulatory capital instruments
mentioned at paragraph 1 abo %

\J
3.2. Allotment size, face val e%n ading lot: The minimum allotment size, face value
and trading lot size of tp{ebi Mstruments shall be as specified in Chapter V of this

circular.
. Q

3.3. Other requirem suers, in addition to making disclosures as per Schedule Il
of the SEBI N gulations, 2021, shall also make following specific disclosures

about the f@ g
a) Detal Il the conditions upon which the call option will be exercised by them
se instruments, in the placement memorandum.

ighlighted at paragraph 2 above.

f%
@E\lﬁk factors, to include all the inherent features of these instruments
t h

c) Point of Non Viability clause: The absolute right, given to the RBI, to direct an
issuer to write down the entire value of its outstanding these instruments/
bonds, if it thinks the bank has passed the PONV, or requires a public sector
capital infusion to remain a going concern.

13 SEBI/HO/DDHS/CIR/P/2020/199 dated October 06, 2020;
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Chapter XIV — Centralized Database for corporate bonds/ debentures4

[See Regulations 17(1) and 20 of SEBI NCS Regulations, 2021]

1. This chapter contains provisions mandating stock exchanges and depositories to jointly
create, host and maintain a Centralised Database of corporate bonds, held in demat
form. It also delineates the responsibilities of the issuer, CRAs and DTs in relation to
the database. A list of data fields to be maintained in the said database along with

the manner of filing the same is also provided in the succeeding paragraphs.

2. Responsibilities of parties involved, contents of the database an '\(er of
submitting the information

2.1. Depositories: \\'

a) Depositories shall continue to jointly create, host, and disseminate

All historical data available in the database_in
CIR/IMD/DF/17/2013 dated October 22, 201
P/CIR/2021/572 dated June 04, 2021 s
Depositories.

b) Depositories shall ensure to hav quate systems and safeguards to
maintain the integrity of data an ent manipulation of data.

the centralized database of corporate bonds, whic able in demat form.
s S

c) Each depository shall sync @the database in consultation with the other
Depository.

s of SEBI Circular no.
EBI/HO/DDHS/DDHS1/
tinue to be hosted by the

d) Depository which r %ﬁ information from an issuer shall host the same as
well as share it W»% other depository for hosting within three working days

Ipt of the information.

from the date@

/13/2015 dated November 30, 2015.

itories shall provide secure login credentials to issuers,

all categorise investors as per the SEBI Circular No.

f) Dﬁg
%h nges, credit rating agencies and debenture trustees for updating and
§ ifying requisite information in the corporate bond database within timelines

% as mentioned in this circular.

14 SEBI/HO/DDHS/DDHS1/P/CIR/2021/572 dated June 04, 2021;
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2.2.Issuers:

a) Issuers shall fill all the requisite fields as provided in Annex - XIV-A in the
Centralized Database at the time of allotment of the ISIN. Depositories shall
verify the information as provided by issuer at the time of activation of ISIN.

b) Post listing of securities, Issuers shall submit information in the requisite fields
as provided in Annex - XIV-B to any of the stock exchanges whege their
securities are listed on a periodical basis and/or ‘as and when’ bagig (gvent
based), as applicable. The stock exchange shall indicate the for ihAg to
the Issuers in this regard. n}@

2.3.Stock exchanges: &‘)\

a) Stock exchanges and depositories shall develo, &e stem such that
information received by them is updated on the Centra atabase on a daily

basis.
b) Stock exchanges shall verify listing details\a ided in Annex - XIV-A and
Annex - XIV-B of this chapter in the Centg Database.

c) Stock exchanges shall update even d and periodical information in the
Centralized Database when receiv m the issuers in Annex - XIV-B.

. | \
2.4.Credit Rating Agencies: %’b

CRAs shall access the dat: *ééto verify the rating information uploaded by the
Issuer. In case of any di cy, CRAs shall notify the same to stock exchanges
and update the corre % rmation in the database within the time stipulated in
Annex - XIV-C. « ’Q

2.5.Debenture Tr @%:

DTs sh%’%ggs the database to verify the information regarding default history
and o eVant information. in case of any discrepancy, debenture trustee shall
nagjf same to stock exchanges and update the correct information in the
d§ e, within the time stipulated in Annex - XIV-C.
i

3@ tories shall also provide the information available with respect to

“convertible Redeemable Preference Shares and Securitized Debt Instruments, in
a separate section within the database, in the form as available with them, after sharing
the same with the other depository for synchronizing and updating the database.
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Annex - XIV-A

The list of data fields to be submitted by issuer to depositories at the time of
allotting of ISIN is as under:

A. Issuer details:

Sl. No. | Category
1 Issuer Name .-\i ‘
2 Issuer's former names (the last three names incIudinQ \,V
merger/amalgamation cases will be made available, if any) '\ s
3 CIN v
4 LEI '\’)\
5 Address of registered office of the issuer \
6 Name and e-mail address of the Compliance Officer/ Compa.@(Sécretary
7 Details of the Group Companies N
a. | Name of the Companies re.%
b.| CIN o O\
c.| LEI D
d. | Nature of relationship \ OO
Subsidiary, Associate, Holding company, Rion directors, others (if
any, provide the details)

\
B. Issuer/instrument classification: &
8. Type of Issuer (relevant option r@ selected (\)):

a) Based on ownershlp \

Sl. No. | Categorys

\

1 PSU, N\

2 | NogRSYY

3 | Jssuer under SEBI ILDM Regulations, 2015

D
b) B e@ature of business:

Category
Bank

O

Bank owned HFCs

PSU/ Government owned HFCs

N

Bank owned NBFC

PSU/ Government owned NBFC

NBFCs — other that (4) and (5) above

HFCs — other than (2) and (3)

Corporate

Olo|~N|o|o|~w|(N| T

Others
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9. Based on sector of business (relevant option may be selected (\)):

Sl. No. | Category

Basic Materials

Consumer Goods including FMCG
Consumer Services

Energy

Finance

Healthcare

Industrial F{,\/
Technology !\§

Telecommunications
Utilities % \
Others ~\

10. Type of Instrument (relevant option may be selected (\)): ’Q\

P
Dle|o|oNjojoslw|N|-

O\

Sl. No. | Category NN

1 Plain vanilla debentures D

2 Structured/ market linked debentures \Ql\’

3 Municipal bonds A

4 Green debt securities OO

5 Perpetual debt instruments O\

6 Others (Please specify) \}‘,‘\{

11.Whether tax free (relevant option @e selected (\)):
Sl. No. | Category . <.\\Q)
N

1 Yes '}

2 No O\
\‘

e

If tax free, quote @ evant section of the Income Tax Act, 1961 under which it

is tax free. Q’S

12.Whethek b debentures fall under ‘Infrastructure’ category as per Government
notific %(relevant option may be selected (\)):

R
%\‘ Category
N\ Yes

\ N2 No
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C. Issue details:

Sl. No. Category
13 Mode of issue (relevant option may be selected (\))
a | Public issue
b | Private Placement - indicate if EBP/ non-EBP
c | Bonus issue
d | Scheme of arrangement
e | Others, please specify ™
14 Scheduled opening date* (if applicable) al\ v
15 Scheduled closing date* (if applicable) AN\
16 Actual closing date*
17 Arranger/ lead manager to the issue (hame, address & contactdetails)
18 Registrar (name, address & contact details) N\ Y
19 Debenture trustee (hame, address, contact details inclu@@devance/
complaints email address & website address)
20 Total Allotment Quantity VY
21 Issue price (per instrument) i (\{\ )
22 Issue Size including Green Shoe Option (if applicahid)
a | Issue Size (total allotment quantity * face )
b | Green Shoe Option (yes/ no) ~
c | Amount raised (total allotment quantity €€ price)
23 Date of allotment N\
24 Listed/ unlisted/ to be listed R\)
o5 Name of the stock exchange (i WMi%ted or proposed to be listed) and
date of listing (if listed) Ppr

* mandatory in case of private placem ublic issue
y p place e@)@?ﬂp

26.Further issuance under s\ﬁn& N (yes/ no). If yes, provide the following details of
all the previous issuanc der the same ISIN:

N

Sl. | Date of AIIO@-? Cumulative | Issue | Issue | Cumulative [Total |Cum.
No. | allotment q@ guantity price | size issue sizelamountamount
Q) (in (in (in Rs.raised [raised
’(Q Rs.) | Rs. crore) (in Rs|in Rs.
\ ) crore) crore) [crore)
AR
\E

27.@ s of the issue (details):
D.\&Jment details:

28.1SIN:
29. Series/ tranche (if any):

30.Tranche No. (If any):
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31.Instrument description (short):
32.Instrument description (long):
33.Face value (per instrument):

34.Tenure of the instrument at the time of issuance (in __ years; months;
__days)

35.Whether secured or unsecured (relevant option may be selected (V): '@\/
Sl. No. | Category %\
1 Secured \\

L )

2 Unsecured ,\\

If secured, provide complete details regarding the assets s@d/ hypothecated/

mortgaged etc.) @

36.Whether Guaranteed or Partially guaranteed (rel&g@ption may be selected (V)):

SI. No. | Category %

1 Guaranteed Q
\

2 Partially guaranteed
3 Not guaranteed T\

N\O

If guaranteed, provide complqte@is regarding the guarantee:

a) Name of guarantor: %\

b) Percentage of gu@:

c) Other details @éramee:

37.Credit enent details:

a) y’vehhancement facility availed (yes/ no):
@s, provide complete details regarding the credit enhancement:
Q%Vature of Credit Enhancement
ii.Amount of Credit Enhancement
iii.Other details of Credit Enhancement

38. Principal protected (yes/ no):
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39. Seniority in repayment (relevant option may be selected (V)):

Sl. No. | Category

Senior

Subordinate — Tier 1
Additional Tier 1
Subordinate — Tier 2
Subordinate — Tier 2-Upper
Subordinate — Tier 2-Lower

Subordinate — Tier 3 @/

Perpetual '\,
Unsubordinated
40.Coupon basis (relevant option may be selected (V)): '\

SI. No. | Category }Q‘
1 Fixed e

2 Variable (If variable, please specify the benﬁh and the spread

OON|O|TRWIN|F

over/ under the benchmark; mention floor val cap value if any)
a) Index Linked \¢}
b) Equity Linked D\
c) Commodity linked N
d) MIBOR linked SO\
e) Inflation Linked M\
f) G-Sec Linked \f)\\
g) Credit Linked N\
h) Bank Marginal«C@3{ g™ unds based Lending Rate (MCLR) linked

) Others . TN\
3 [ Zero coupon e'_\\\J |

N
41.Coupon type (releva @bn may be selected (V)):
R

SI. No. | Categ&rfQ>
1 Si N
2 _ (Cdndounding
\J °
If ding, provide details of frequency of compounding.
42. (b’n rate (If variable, please specify the benchmark and the spread over/ under

enchmark; mention floor value and cap value if any):

43.Whether step up/ step down coupon basis is available (relevant option may be
selected (V)):

Sl. No. | Category
1 Step up
2 Step down
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If yes, kindly provide the details thereof along with details of coupon reset value(s)
and date(s) of reset.

44.Undertaking that the Day Count Convention is calculated as ‘Actual/ Actual’.

45.A hyperlink (downloadable) for the ‘allotment confirmation letter’ reflecting the
number of ISINs to be allotted to be made available.

46.Whether put option available (yes/ no): .-\')/

a) If yes, provide specified dates: '\’

b) Put option can be exercised at (discount/ premium/ par) (r‘ e qt}ﬁtion may
be selected (V)):

N\
Sl. No. | Category &&
1 Di
T Promum @Q
3 Par
¥
Q

a) If yes, provide specified dates: §

47.Whether call option available (yes/ no):

b) Call option can be exercised aX@ounU premium/ par) (relevant option may
be selected (V)): §
C\ S

SI. No. | Category N\ \.»"

1 Discount (b‘\
2 Premium QN
3 Par ¥Q.\)\

N
48.Indicate wheth@:gnstrument is rated (relevant option may be selected (V)):
Fa N\
Sl. No. N\ Gatddery
S

1'\\

0

4 rating with name of CRA and date of credit rating:

a) Current rating (if rated by multiple CRAs, include all such ratings):

Name credit | Ratin Date of | Date of | Verification status Date of
of the | ~ = Ou“ogk credit | rating | of CRAs (verified/ | = . >
CRA 9 rating change | not verified)
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b) Earlier rating and date of rating (if any):

Name | Credit | Rating | Date | Verification Rating  action | Date of
of the| rating | outlook | of status of CRAs| (new, upgrade, | verification
CRA credit | (verified/ not| downgrade,

rating | verified) reaffirm)

50.Redemption date/ last conversion date (if convertible):

51. Redemption type (relevant option may be selected (V)):

o

SI. No. | Category t\’)\
1 | Full redemption N\ Y
2 | Partial redemption (including details, if redemption is dyé\i\®xercise
of call or put option) N
a) By face value redemption ~
b) By quantity redemption TN
\J
52. Details of Partial Redemption: &
[\
Partial Face value/ | If ption is based on quantity
Sl. : . .
N redemption guantity whether on lot basis or pro-rata
0.
dates redemption )
\

\\J
53.Redemption premium detaﬂw%

54. Maturity type (please spe

levant option may be selected (V)):

SI. No.

Categoryx\\)

Fixed mdThw"

Fixed@patrity with call feature

turity with put feature
N\ eyl

aturity with call and put feature

QB WIN|F-

%

,\%{n'ortization plan
mortization plan with call feature

Amortization plan with put feature

\(\ Amortization plan with call & put
\\\Q 9 Perpetual
¥ 10 | Perpetual with call
11 Perpetual with put
12 Extendible
13 Others
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55.Default history information:

Whether there have been any defaults/ delays in servicing any other debt security
issued by the issuer? If yes, details thereof:

Nature _Due date of | Actual ;/g:lzlscatlogf
ISIN | of the mterest/_ payment date Defa_ult debenture Date _of
issue redemption details details trustee verly\at,lon
(DD/MM/YYYY) | (DD/MM/YYYY)
(ves/no) | e\
AN\
v

56.“Shelf prospectus/ Information Memorandum/ Offer Documents/ T es/ Series”

hyperlink (downloadable) or hyperlink to stock exchange(s) w \%\'
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Annex - XIV-B

List of data fields to be submitted by issuer to stock exchanges on a periodical
basis (once a year) and/or ‘as and when’ basis (event based)
1. Listing Detalils:
SI. | ISIN | Allotment Listing | Listing First issue/ further | Exchange
No. date date guantity issue ~
Q-

(In case of restructuring of ISIN, the old ISIN may be marked as ‘re
restructured ISIN may suitably be flagged for easy identification. K

u
of partly paid non-convertible debentures as and when ISIN has ’}}ag
increase in face value, it should be updated regularly in the

Reissuances or further issuance under same ISIN nomencla

cturéd’ or the

r Bre, in case

anged due to

ised data base.
ith specific amount

for the said reissuance or further issuance should be refle eparately.)

(downloadable):

\Q'b

3. Details of record date:

A hyperlink of ‘Listing Notification by stock e@’ [final approval] hyperlink

AN
Sl. ISIN | Record Interest/ red %Q‘n ate of payment of interest/
No. date \\& redemption
&
4. Details of credit rating: ®
a) Current rating detail @
Q
ISIN | Nam Credi{%&‘ﬂ Rating action | Date of | Verification Date of
e of rati%\ ok | (new, upgrade, | credit | status of CRAs| verifica
the ! downgrade, rating (verified/ not| tion
CRA. N\, reaffirm) verified)
PN Y
~
b) @r\@\'raﬁng details:
QN
. Name | Credit | Outlook| Rating Date | Verification Date of
of the| rating action (new, | of status of CRAs | verification
CRA upgrade, credit | (verified/  not
downgrade, | rating | verified)
reaffirm)

5. Payment Status:

Page 68 of 88



a) Whether Interest payment/ redemption payment made (yes/ no):

b) Details of interest payments:

SI. No. | Particulars Details

ISIN

Issue size

Interest Amount to be paid on due date

Frequency - quarterly/ monthly

Change in frequency of payment (if any)

Details of such change

Interest payment record date

Due date for interest payment (DD/MM/YYYY)

Actual date for interest payment (DD/MM/YYYY)

Amount of interest paid

Date of last interest payment

T
Slola|lo|o|N|o|u| s win(e

Reason for non-payment/ delay in payment P

c) Details of redemption payments:

QM
D
SI. No. | Particulars AN

Details

1 [ISIN QN

A aN0,
2 Type of redemption (full/ partial) N\

3 If partial redemption, then N\

a. By face value redempiton™* ©

b. By quantity redemddJaty

4 If redemption is based \antity, specify, whether on:
a. Lot basis

b. Pro—rata\bags\_\

5 Reason for re
buyback, conga{Sibn, others (if any))

tion (call, put, premature redemption, maturity,

Redemgﬂq@a@ due to put option (if any)

Rede ate due to call option (if any)

Quaptky@deemed (no. of NCDs)

||

D f& for redemption/ maturity

e

0. NA | date for redemption (DD/MM/YYYY)
1 &\ Alount redeemed

P
»NJOutstanding amount (Rs.)

&
N

Date of last Interest payment

G.m istory information: Have there been any defaults/ delays in servicing any other
t Security issued by the issuer? If yes, details thereof:

Nature _Due date of | Actual Verification

of the Issue mterest/' payment date Defaylt

issue | S'%€ redemption details details (yes/ no)
(dd/mml/yyyy) | (dd/mm/yyyy)

status

of debenture trustee

Date of
verifica
tion
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Timelines for update of information by various parties:

Annex - XIV-C

Sl.

Activity

No Responsibility| Remarks

1 Providing details as per Annex - XIV-A to Issuer At the time of applying
depository for the instruments being issued for ISIN.

. : Within one workj ay

2 Etg)glldé?(?:hii?g: as per Annex - XIV-B 10 | o of the of the nye\u

such details. &\

3 Updating the database with details received | Stock On a dailfeasis y
by stock exchanges as per Annex - XIV-B Exchanges N \
Providing details  regarding any This«Wforigafion shall be

4 variation/changes in the details provided by lssuer prow by issuers
them to Depository other than the data i even days of the
fields in Annex - XIV-B e in such details.
Providing the requisite infrastructure and N N
hosting the database based on the , Q . .

5 . . : : Deposito On a daily basis.
information provided by issuers and other
information providers %QJ
Synchronization of the database of ories Informatlt_)n shall t_)e

6 o synchronized on a daily
depositories Q basis
Sharing of information received AN . Within three working

7 . : . Depositories days from the date of
depository with other depository for . : )

Q receipt of information.
Information of extinguishment.g Qf ;Mebt oo - .

8 securities to stock exchange ( \ Depositories Within one working day.
Verification and updating “sdbsequent - .

9 rating migrations inf n in the | CRAs X\le?hgnieg;:zllggsiay
database N e\ P '
Verification and upNﬁ?of default history N

10 | information abou trument/ issuer, as | DTs \I:\rl1lg\1/\|/?e dseévgfn de?:l)jﬁ of
applicable in th€»atabase 9 '

L * . . . In case of any variation
Verificatio initial rating information X

11 | provide Qﬂe Issuer in respect of the | CRAs \?v:t?rﬁr? ugﬁgtg thvsofk?;ne

ISI instruments. days 9

N\
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Chapter XV — Reporting of primary issuances?'®

Disclosure by issuers of non-convertible securities on private placement basis:

1. Issuers, who have made private placements of non-convertible securities and for whom

accessing the EBP platform is not mandatory, shall upload details of such private
placements as per format given at Annex — XV-A. The said information has to be
uploaded with any one of the EBPs within one working day of allotment of secyrities.

depositories:

Daily and monthly reports on primary market issuance by stock excg@g nd

2.

EBPs shall update on their websites, details of issuances do. ’ﬂk h the EBP
platform at the end of the day after the acceptance of the bid by ﬂ{&z r in the format

at Annex - XV-B.

Stock exchanges and depositories shall maintain a prim Ezet data repository on
their website as per the format as enclosed at Annex * herein details of all type
of primary issuances (Public/ EBP/ Non-EBP)\0 d debt securities shall be

displayed on a daily basis.

1> SEBI/HO/DDHS/CIR/P/2018/05 dated January 05, 2018
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Annex — XV-A

Details of allotment in private placement:

Details of Investors to whom allotment has been made

Name | QIB/ Non-| Category i.e. Scheduled Commercial Banks, MF, | Amount

QIB Insurance Company, Pension Fund, Provident Fund, | invested in
FPI, PFI, Corporate, Others. Rs. crore

0\
Qv
nﬁgn\ - XV-B
x~§®

Amount Mﬁt Manner  of

Type of raised in pe o\all§

Data related to EBP:

settlement )
Link to No. of

S . . e e . N R
Bittdingrisstrer fsstre—isstranee Aftotment FaceTRs——Erivaturity Erethityh g Brformi—(esearing

ISIN . Coupon [Price ' ) X the PM/successful
date |name description |(fresh/ Re{date value|(should [date) rat / multiple  Corporation/
|

bidd
rb osed) yield/ Escrow ™ laders
) price)

mechanism)

issuance) bein face|

N
value) \Q
N

QlBgs Non.QlBg
< <

Annex — XV-C

. \Q)

Primary Market Repository: &J

- QO
i@pe Issue Mode of

Is
Issue Issue
Issuer Issue %}sh size in . Maturity Coupon Credit issuance
ISIN price allotment
name |deScriptign Nssuance/ re|Rs. ) date % Ratin ublic/ EBP/
% in Rs. |date (%) g

issuance) |crore* non-EBP)

N
AN
*Iw = Total number of bonds issued * face value
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Chapter XVI — Reporting of trades18

[See Regulation 21 of SEBI NCS Regulations, 2021 and Regulations 38 and 38H of SEBI SDI
Regulations, 2008]

1. Reporting and clearing of trades in non-convertible securities:

1.1. All OTC trades in non-convertible securities shall be reported only on any one of
the reporting platforms provided in the debt segment of stock exchanges '%.\@SE,
BSE and MSEI within fifteen minutes of the trade. %\,

1.2. All regulated entities, listed corporates, “Institutional Investors” asydefied under
SEBI ICDR Regulations, 2018, all India financial institutions &?@\)ther entity
as allowed by stock exchanges from time to time may use Q platform of
stock exchanges for interaction amongst the market &\ nts to negotiate

transactions amongst themselves, where an initia ay request other

participants for a quote. Q

1.3. The reporting of trades in non-convertible secyrit all be made by all person(s)
dealing in such securities irrespective of r they are SEBI registered
intermediaries or otherwise. Q’b

1.4. Mutual funds, while reporting their tra@such securities shall also report their
inter-scheme transfers on the reporting¥@atform of exchanges. The mutual funds,
or the brokers/ intermediaries ac their behalf shall ensure that inter-scheme
transfers are indicated sepzilrat{) lle reporting the same.

either through NSCCL CL or MCCIL.

2. Reporting and clean@( trades in SDIs:

2.1. All trades ig %ﬁasted or unlisted) by mutual funds, foreign institutional investors/
€

1.5.All trades in non-convz{lti&éecurities shall necessarily be cleared and settled

sub-ac ualified foreign investors/ foreign portfolio investors, alternative
inves ds, foreign venture capital investors and portfolio managers and
RBI %ﬂted entities shall be reported on any one of the trade reporting platforms
OB NSE, BSE or MSE within fifteen minutes of the trade. The reporting of a
must be done by the buyer and the seller on the same platform to ensure
% tching of both sides of the trades.

16 Circular No. SEBI/CFD/DIL/BOND/1/2006/12/12  dated December 12, 2006;
SEBI/CBM/BOND/1/2007/01/03 dated March 01,2007; SEBI/CBM/BOND/2/2007/13/04 dated April 13,
2007; SEBI/IMD/DOF-1/BOND/Cir-3/2009 dated July 31, 2009; SEBI/IMD/DOF-1/BOND/Cir-4/2009 dated
October 16, 2009; CIR/IMD/DF/6/2010 dated July 30, 2010; Cir./IMD/DF/8/2012 dated March 05, 2012;
CIR/IMD/DF/1/2014 dated January 07, 2014; CIR/MRD/DP/10 /2014 dated March 21, 2014; and SEBI letter
no. IMD/DOF-1/Bond/V/182601/2009 dated November 10, 2009;
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2.2.To provide transparency and efficient pricing of SDI, the reporting platforms shall
provide continuous data pertaining to SDI, comprising of issuer name, ISIN
number, face value, maturity date, current coupon, last price reported, last amount
reported, last yield (annualized) reported, weighted average yield/ price, total
amount reported and rating of SDI. The stock exchanges shall also provide on its
website offer document/ continuous disclosures, if any, relating to the SDI traded
and such other additional information pertaining to the trade/ reporting.

2.3. All trades in SDI (listed or unlisted) done between specified entities name, utual
funds, foreign institutional investors/ sub-accounts/ qualified forei ors/
foreign portfolio investors, alternative investment funds, foreign ve@ capital
investors and portfolio managers and RBI regulated entities, as @fb‘cifi d by RBI,
shall necessarily be cleared and settled through NSCCL or IQC\E\O{' &CIL.

2.4. Specified entities shall ensure that their systems and prQc \are adequate for
implementation of the provisions of this circular. &

. Reporting and clearing of trades in CPs or CDs: E Q%

nsactions in CPs and CDs on
nutes of the trade for online
iled guidelines issued by FIMMDA.

3.1. All SEBI regulated entities shall report their
the FIMMDA reporting platform withi
dissemination of market information as

3.2. All SEBI regulated entities shall s [%e eir OTC trades in CDs and CPs on the
lines of already existing proces F‘b ttlement of OTC trades in non-convertible
securities, through NSCCL, I&Q) d MCCIL.

. Reporting of trades by bo@r and buyer:

Trades reported on the exchange reporting platform shall be confirmed by both
buyer and seller (ex FPIs). The stock exchanges shall provide a mechanism
on the reporting pl\f for such mandatory confirmation.

9.

. Availability %35 Q platform and reporting platform:
51.T platform of stock exchanges shall be available from 9 AM to 5 PM on all
Urg days. Stock exchanges shall ensure that the norms are harmonious
een them.

Q. %II reporting platforms of stock exchanges shall be operational from 9 AM to 5:15
PM or as may be prescribed from time to time.

5.3.All trades that take place after 5 PM on the day of the trade shall be reported
between 9 AM to 9:15 AM the next day.
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6. Other obligations:

6.1.There shall be no shut period during which trades/ transfers are restricted for
payment of interest or part redemptions. For other corporate actions such as
redemptions/ put-call options, issuers may choose to specify a shut period.

6.2.Stock exchanges shall coordinate among themselves to ensure that the
information reported with them is aggregated, checked for redundancy and
disseminated on their website in a homogenous manner. The reporting
made to either platform of BSE or NSE but not to both for the same
Although, reporting may be done at either of the exchange platforms, a
NSE shall ensure that all the relevant details are disseminated th the stock
exchanges on their websites and that there is no segregation 9\ Stween the

N\

be
n.
nd

exchanges on the basis of its reporting origin.

6.3.Trade repository hosted by stock exchanges and d%ories shall have
appropriate link/ URL for an ISIN to the Centralised se. Stock exchanges
and depositories shall put in place a mechanism to\en the same.

6.4. The format to display reported trades and trad@écuted through RFQ platform
on real time basis by stock exchanges is @s

Table 1. Trade and Settlement data of debt\s‘&ties

KO
Deal \3}\ Yield [Trade Settlement  |Reported
type* Listed/ issuer | Coupon [issue <R§ rade [type  [value inRs|Trade Settlement status™ trade/ trade
(brokere |ISIN [unlisted name |(%) de ~| %m inyield [(YTC/ |lakh (in facqdate & date (settled/ not|executed
d/ direct/ security 4 () MRS, (%) [YTPIYT |value term) [time settled/ on RFQ
IST) \ M)# pending platform

N\
Q0
*Deal Type: Direct - Deng participants done directly and reported by participants; Brokered

- deals done/ transactg®\{iNBUgh broker and reported by participants;

IST — Inter-Schemegl'r ers - Deals within schemes of same mutual fund/ Insurance Company;
#Yield Type: The r/ user calculate yield and select the type at the time of reporting;
ASettlemen | be updated at EOD.

6.5. Furth e details of each individual trade occurred in that particular ISIN shall
als ade available as a dropdown at ISIN level.

apture data from all the platforms on which the trades of debt securities takes

ce, stock exchanges shall provide trades in debt securities across stock
exchanges summarized on the basis of ISIN on daily basis in the following format:
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Table 2: Secondary Market Repository
(Separate table for OTC including RFQ and capital market segment)

Listed/ Issue Total trade Last Weighted Weighted
ISIN- untisted Issuer . .. Coupon Maturity Credit No. of

aluak N trada ovarana Jvaraae.
HAHSHE aT——T6eSeH PHe erte H—aae—average average

Exchange Trade

flag date name (%) date rating trades

security n Rs. lakh  price price yield

*Traded Value - Face value for OTC and traded value in case of cash segment; %E V

6.7. Stock exchanges may share the listing file between them on daily basj '\/

\

6.8. All transactions cleared and settled in terms of this circular will beﬁibj&t to such
norms as may be specified by NSCCL, ICCL and MCCIL. \

6.9.NSE, BSE, MSEI and Clearing Corporations of said exchag&g directed to:

a) have necessary amendments to the bye- laws, r gnd regulations for the
implementation of the above decision as ma@g plicable and necessary.

b) have necessary arrangements for smob@ementaﬂon of this circular.
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Chapter XVII - Listing of Commercial Paperi!
[See Chapter VI of SEBI NCS Regulations, 2021]

A. An issuer who desires to list CP shall forward an application for listing along
with following disclosures to the concerned stock exchange(s).

Disclosures to be provided along with the application for listing:
1. Details pertaining to the issuer: Q,\'

1.1. Details of the issuer:

Q;x
a) Name, address, CIN and PAN; f\\
b) Line of business; y&
c) Chief executive (Managing Director/ President/&@FO); and
d) Group affiliation (if any). &J
1.2. Details of the directors: \Q%

Table 1: Format for details of directors;\%

SI. | Name, designation ant‘}@' Director |List of other
No. | DIN PN e | Address since directorships

N\

N\

\Y

1.3. Details of chang&ir@&)rs in last three financial years including change, if any,

in the current yea%

Table 2: Det@‘chanqe in directors
Na[)\
Sl. } Si elilation and gat%%ftment/ Date of cessation (in rRlezgrzl:(ssf/or
N Q 9 PP : case of resignation)
PR » DIN resignation change
ald”

17 SEBI/HO/DDHS/DDHS/CIR/P/2019/115 October 22, 2019; and SEBI/HO/DDHS/DDHS/CIR/P/2019/167-
CP dated December 24, 2019;
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1.4.List of top 10 holders of equity shares of the company as on the latest quarter end:

Table 3: Details of equity share holders

Name and | Total no. of Total shareholding as %
Sl. : No of shares .
of total no. of equity

No. | category of | equity in demat form
X\

shareholder shares shares

\

N\
Name and | Date of appointment | Remarks (viz. reaso'e\{o?'change
address etc.) {

1.5. Details of the statutory auditor:

Table 4: Details of statutory auditor

1.6. Details of the change in statutory auditors in last e@mual years including
any change in the current year:

Table 5: Details of change in statutory audltors §’

Date of | Di Yof cessation | Remarks (viz.
SI. | Name and : :

appointment/ in case of | reasons for change
No. | address ; : . .

resignation \ ignation) etc.)

1.7.List of top 10 NCD holde @ .......

Table 6: Details of top N

sl | Name Wgory Face value | NCD holding % as a percentage of
No. | NCD hol & NCD | of NCD | total NCD outstanding of the
] Y holder holding issuer
QAN
NI
1.8.List 0 CP holders (ason ....... ):

@% Details of top CP holders

Category Face value of
Name  of | of CP | CP holding | CP holding % as a percentage of
No. CP holder | holder total CP outstanding of the issuer
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2. Material Information:

2.1. Details of all default(s) and/ or delay in payments of interest and principal of CPs,
(including technical delay), debt securities, term loans, external commercial
borrowings and other financial indebtedness including corporate guarantee issued
in the past 5 financial years including in the current financial year.

2.2.0ngoing and/ or outstanding material litigation and regulatory strictures, if any.

quality including any material regulatory proceedings against t suer/

2.3.Any material event/ development having implications on the finan(ﬂ@ it
promoters, tax litigations resulting in material liabilities, corporaté?ist cturing

event which may affect the issue or the investor’s decision to‘k\ Ontinue to

t/
invest in the CP. \
3. Details of borrowings of the company, as on the latest qua@nd'
3.1. Details of debt securities and CPs: } @

Table 8: Details of debt securities and CPs

S ON
Tenor/ R \I) Other details
. i Amount |Dat f Credit S d/ . iz. i
Series|ISIN period Coupon ount |Date o ( of redit |[Secure Security viz. details of
N
of issued aIIotrr\ O NN rating |unsecured IPA, details of
maturity c\ CRA

O

3.2. Details of secured/ un d loan facilities/ bank fund based facilities/ rest of the
borrowing (if any, | g hybrid debt like foreign currency convertible bonds

(FCCB), option bh) vertible debentures/ preference shares) from banks or
financial institug r financial creditor, as on last quarter end:

Table 9: {%e\%%loan facilities, bank fund based facilities, other borrowings, etc.

y v‘ . . . .
Lender’sg ure  of | Amount Principal | Repaym _Securlty, Crgdlt | Asset
Nam \r - . amount ent date/ | if rating, if -
a pracility/ sanction | o ictandi | schedul | applicab | applicab | €1assific
Instrument | ed PP PP ation
0 ng e le le
Nd

3.3. The amount of corporate guarantee or letter of comfort issued by the issuer along
with name of the counterparty (like name of the subsidiary, JV entity, group
company, etc.) on behalf of whom it has been issued, contingent liability including
DSRA guarantees/ any put option etc.
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4. Issue Information:
4.1. Details of current tranche including ISIN, amount, date of issue, maturity, all credit
ratings including unaccepted ratings, date of rating, name of credit rating agency,
its validity period (details of credit rating letter issued not older than one month on

the date of opening of the issue), details of issuing and paying agent and other
conditions, if any.

4.2.CP borrowing limit, supporting board resolution for CP borrowing, detag CP
issued during the last 15 months.

4.3. End-use of funds.

N}
4.4. Credit support/ enhancement (if any): '\

a) Details of instrument, amount, guarantor company; @

b) Copy of the executed guarantee; %Q

c) Net worth of the guarantor company; &J

d) Names of companies to which guar s issued similar guarantee;
e) Extent of the guarantee offer, d%%guarantor company; and
f) Conditions under which t@

5. Financial Information: \Q}

5.1. Audited/ limited « r half yearly consolidated (wherever available) and
standalone flnan rmatlon (profit & loss statement, balance sheet and cash
flow statemen g with auditor qualifications, if any, for last three years along
with Iatest le financial results.

ntee will be invoked.

5.2. Lates financials should not be older than six months from the date of
n for listing.

NCDs and/ or NCRPS) who are in compliance with SEBI LODR Regulations,

15, and/ or issuers (who have outstanding listed CPs) who are in compliance
with the continuous listing conditions mentioned at paragraphs 7-10 below, may
file unaudited financials with limited review for the stub period in the current year,
subject to making necessary disclosures in this regard including risk factors.

@ded that listed issuers (who have already listed their specified securities and/

5.4. Latest available limited review quarterly financial results in case an issuer is not
having any listed specified securities and is required to prepare such results on
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quarterly basis for consolidation of financial results of its holding company, under
the requirement of any applicable law(s).

6. ALM disclosures:

6.1.NBFCs/ HFCs seeking to list their CPs shall also make disclosures as specified in
Chapter 1l of this circular.

6.2.0n approval of the listing application by the concerned stock exchange(sy, the
disclosures so provided along with the application for listing, sh I% ade
available on the website of the concerned stock exchange(s). ?\,

of the CP(s) to the concerned stock exchange(s), which in tur disseminate

the same on its website. X Q

7. Financial results:

B. Post listing, the issuer shall make the following disclosure; O’D} Yhe tenure

7.1. Issuers who have listed their specified
Regulations, 2015 and also have outst

under Chapter IV of SEBI LODR
listed CPs shall prepare and submit

financial results in terms of regulatio f SEBI LODR Regulations, 2015 and
additional line items as requir 8\u der regulation 52(4) of SEBI LODR
Regulations, 2015. gb

7.2. Issuers who have listed WCRPS’ or both under Chapter V of SEBI LODR
Regulations, 2015 an have outstanding listed CPs or who only have
outstanding listed C all prepare and submit financial results in terms of
regulation 52 of S R Regulations, 2015.

However, if %ssuer is required to prepare financial results for
%consolidated financial results of its parent company in terms of

the purpo

regulat@ SEBI LODR Regulations, 2015, such issuers shall submit financial
results rhs of paragraph 5 above or shall submit quarterly financial results
t been prepared for the purpose of consolidation of their parent company.

xchange(s) as soon as possible but not later than 24 hours from the occurrence
nt (or) information:

8. ME@ events or Information: The issuer shall disclose the following details to the

8.1. Details such as expected default/ delay/ default in timely fulfilment of its payment
obligations for any of the debt instrument;
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8.2. Any action that shall affect adversely, fulfilment of its payment obligations in
respect of CPs;

8.3. Any revision in the credit rating;

8.4. A certificate confirming fulfilment of its payment obligations, within 2 days of
payment becoming due.

Issuers who are NBFCs/ HFCs, shall simultaneously submit to the stock e es
the latest Asset Liability Management statements as and when they sub me
to RBI.

10.A certificate from the CEO/ CFO to the recognized stock exch é‘%& quarterly
basis certifying that CP proceeds are used for disclosed purpos Kn adherence to
other listing conditions, as specified in this chapter.

11.The stock exchange(s) shall put in place: QE

11.1. necessary systems and procedures for mo& of disclosures as specified
above. %

11.2. a framework for imposition of fin ase of non-compliance and/ or
inappropriate disclosures by |ssuers>s
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Chapter XVIII = Additional interest for non-payment of interest/ redemption'®
[See Regulations 20 and 23(1) of SEBI NCS Regulations, 2021]

1. In case of default (including delay) in payment of interest and/ or redemption of principal
on the due dates for debt securities issued on private placement or public issue,
additional interest of at least @ 2% p.a. over the coupon rate shall be payable by the
issuer for the defaulting period.

2. In case of default (including delay) in payment of dividend and/ or re@ﬁ of

principal on the due dates for NCRPS issued on private placement or p issue,
additional dividend of at least @ 2% p.a. over the rate of dividend sh&hbe p&yable by
the issuer for the defaulting period. .\ \

18 SEBI/ HO/ MIRSD/ DOS3/CIR/P/2019/68 dated May 27, 2019;
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List of circulars repealed:

Annex -1

Sl.

No Date Circular reference | Subject
1 | 24-07-1992 | Ref : SE/7026 Guidelines for public issues
D&CC/FITTC/CIR - | Mandatory admission of debt instruments oth
2 | 01-11-2002 1 13,500 the depositories
3 | 97-10-2004 MRD/DoP/SE/Dep/Ci Mandatory_ adm|55|on of debt instrum oth
r-36/04 the Depositories _
o SEBI/CFD/DIL/BON | Corporate Bond Market — Lau Kﬁsf eporting
4 | 12-12-2006 | 11 15006/12/12 Platform < KN
5 | 01.03.2007 | SEBI/CBM/BOND/1/ | Corporate Bond Market — RQ‘Q{UI‘TQ Platform to
2007/01/03 also be set up by NSE
SEBI/CBM/BOND/2/ | Corporate Bond MarkeWaunch of Trading
6 | 13:04-2007 1 5007/13/04 Platform O\
.| Clarification on ity of SEBI Regulations/
7 | 23-06-2009 g/l;l(f)s(l)/sl)MD/BOND/Cw- Circulars on |nit] Continuous Disclosures for
Convertible a -Convertible Debt
) Reporting -Scheme Transfers of Corporate
8 | 31-07-2009 f/%%ﬂ%%?grzoog Bonds D,WFUMS on SEBI Authorized Trade
RepogiyRTatforms at NSE/ BSE/ FIMMDA
9 | 16-10-2009 | SEBI/IMD/DOF- CleabQyand Settlement of trades in Corporate
1/BOND/Cir-4/2009 \B&st rough Clearing Corporations
IMD/DOF- O .
10 | 10-11-2009 | 1/Bond/v/18260}1/ \%Vgﬁﬂ OF,ﬁftrfgm% Hours for Corporate Bond
e Reporting of OTC transactions in Certificates of
11 130-07-2010 CIR/IMD/DF&{ Deposit (CDs) and Commercial Papers — CPs
. % Guidelines for Issue and Listing of Structured
121 28-09-2011 | Cir. Q@ 712011 | 5, ducts/ Market Linked Debentures
CIRINN' Public Issue of Debt Securities - Prohibition on
13 | 26-12-2011 || /22/2011 payment of incentives
\’ Clearing and Settlement of OTC trades in
14 ) . IMD/DF/8/2012 | Commercial Paper (CPs) & Certificates of Deposit

N
05—03—3@

(CDs)

Processing of investor complaints against

~d
15 @%12 fllfllllgﬂo[i'zDOF' companies applying for listing of debt securities in
. SEBI SCORES system
kt> 1)7_2012 CIR/IMD/DF- Contents of Application Form and Abridged
1/19/2012 Prospectus for Public Issue of Debt Securities

Issues pertaining to primary issuance of debt

17 | 29-10-2013 | CIR/IMD/DF/18/2013 "

securities

Reporting of Trades in Securitised Debt
18 | 07-01-2014 | CIR/IMD/DE/1/2014 Instruments in Trade Reporting Platforms and

Clearing and Settlement of trades in Securitised

Debt Instruments through Clearing Corporations
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16-08-20J§

NS
A

ﬁlc') Date Circular reference | Subject
Circular on Reporting of OTC Trades in Corporate
19 | 21-03-2014 SIR/MRD/DPMO/ZOI Bond on Trade Reporting Platform of Stock
Exchange
Base Issue Size, Minimum Subscription, Retention
20 | 17-06-2014 | CIR/IMD/DF/12/2014 | of Over-Subscription Limit and further disclosures in
the Prospectus for Public Issue of Debt securities
Disclosures to be made by NBFCs in theOffer
Documents for public issue of Debt unties
21 | 15:09-2015 | CIR/IMD/DF/6/2015 |\ o1 the SEBI (Issue and Listin @bt
Securities) Regulations, 2008 &
Clarification on aspects relatedeNo d&) count
CIR/IMD/DF- convention for debt securities ey \under the
22 | 11-11-2016 | 1/155/9016 SEBI (Issue and Listing ® %E[ Securities)
Regulations, 2008 N
Filing of Forms PAS- PAS-5in case of
23 | 23-12-2016 F’RE/E/I/Z%%I/'\{%DFUC issu_ance of debt se@? private placement
basis N
24 | 30-05-2017 | CIR/IMDIDE/51/2017 | Disclosure Requigaqdats for Issuance and Listing
of Green Debg,. ies
Specificatiopﬁ ed to International Securities
CIR/IMD/DF-1/67 Identifigatj mber (ISINs) for debt securities
25 | 30-08-2017 | 517 issued the SEBI (Issue and Listing of Debt
Secuyi egulations, 2008
26 | 05-01-2018 | SEBVHO/DDHSICIR/ | Eldgtrdfic*book mechanism for issuance of debt
P/2018/05 ities on private placement basis
N\ Rerifications with respect to circular on
CIR/DDHS/P/ ‘/2&) pegifica_tions related to International Securit_igs
27 | 28-03-2018 8 {J Identification Number (ISINs) for debt securities
\ issued under the SEBI (Issue and Listing of Debt
(\(b Securities) Regulations, 2008
*O\' Streamlining the process of public issue under the
‘\\‘ SEBI (Issue and Listing of Debt Securities)
(6 Regulations, 2008, SEBI (Issue and Listing of Non-
o8 DHS/P/121/20 | Convertible Redeemable Preference Shares)

Regulations, 2013, SEBI (Public Offer and Listing of
Securitised Debt Instruments) Regulations, 2008
and SEBI (Issue and Listing of Debt Securities by
Municipalities) Regulations, 2015

4

HS/CIR/P/2019/167

'6 Electronic book mechanism for issuance of
2\~ -2018 SEBI/HO/DDHS/CIR/ securities on private placement basis -
P/2018/122 e
N\ > Clarifications
11 SEBI/HO/DDHS/CIR/ | Fund raising by issuance of Debt Securities by
30 | 26-11-2018 P/2018/144 Large Entities
SEBI/HO/DDHS/DD . )
31 | 22-10-2019 HS/CIR/P/2019/115 Framework for listing of Commercial Paper
32 | 24-12-2019 SEBI/HO/DDHS/DD | Framework for listing of Commercial Paper-

Amendments
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ﬁlc') Date Circular reference | Subject
Operational framework for transactions in defaulted
33 | 23-06-2020 SBI/HO/DDHS/CIR/P | debt securities post maturity date/ redemption date
/103/2020 under provisions of SEBI (Issue and Listing of Debt
Securities) Regulations, 2008
34 | 13-07-2020 SEBI/HO/DDHS/CIR/ | Guidelines for Iss_ue and Listing of Structured
P/2020/199 Products/ Market Linked Debentures-Amendments
35 | 05-10-2020 SEBI/HO/DDHS/CIR/ Stand_grdizgtion of tim(_eline for listi _of
P/2020/198 securities issued on a private placemengRasis
Issuance, listing and trading of Per % n-
Cumulative Preference Shares (P and
36 | 06-10-2020 SEBI/HO/DDHS/CIR/ Innovative Perpetual Debt Instr e@gl(lPDls)/
P/2020/199
Perpetual Debt Instruments ( wIQ‘D(vOmmonly
referred to as Additional Tier Q@QT Instruments)
Introduction of Unified Payglem Interface (UPI)
mechanism and Appk through Online
interface and StreamliQin process of Public
issues of securities A@x SEBI (Issue and Listing
of Debt Securiges egulations, 2008 (ILDS
Regulations); (Issue and Listing of Non-
37 | 23-11-2020 g/EZ%IZIIggégDHS/CIR/ Convertible '& emable Preference Shares)
Regulatio 3 (NCRPS Regulations), SEBI
(Issue sting of Securitised Debt Instruments
and rty Receipts) Regulations, 2008 (SDI
Regu s) and SEBI (Issue and Listing of
‘@cipal Debt Securities) Regulations, 2015 (ILDM
'\\‘C ulations)
SEBI/HO/DDH pCentralized Database for Corporate Bonds/
38 | 04-06-2021 HSl/P/ClRlzoﬂi%% Debentures

Specific provisions repeal@
“Q

A

SI. No. | Date

Jéf@u‘rar reference

Subject

&huses
EBI/HO/MIRSD/

4(a)(i)
DOS3/CIR/P/2019/68

and (i of Enhanced disclosure in case

of listed debt securities

S
&

1 27—05&
N
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Glossary
Acronym | Full form
A0A Articles of Association
ALM Asset Liability Management
AMFI Association of Mutual Funds in India
ASBA Application Supported by Blocked Amount
AT1 Additional Tier 1
AUM Assets Under Management [a¥
BSE Bombay Stock Exchange a\
BPS Basis points ANV
BTI Banker to an Issue \ Y
CAS Consolidated Account Statement D
cC Clearing Corporations N \?"°
CD Certificate of Deposit N
CEO Chief Executive Officer (\\‘
CFO Chief Financial Officer &X
CIN Corporate ldentity Number L
CISA Certified Information Systems Auditor NN
CoBoSAC | Corporate Bonds and Securitization Advispry-Sommittee
CP Commercial Paper ?\‘(4‘
CRA Credit Rating Agency
CS Company Secretary \Q"
DP Depository Participant
DIN Director Identification Number ¢ \)\
DSRA Debt Service Reserve AccOYfMa\
DT Debenture Trustees s NN\~
EBP Electronic Book Proyvidet \ )~
EOD End Of Day < U\
FAQ Frequently AskedRuéstions
FIMMDA Fixed Incom(@‘Market and Derivatives Association of India
FMCG Fast Movir mer Goods
FPI Foreign RIRSIE Investor
FY Finangid] Y®ar
GDP GrogeN@gMmestic Product
G-Sec | €O ment Securities
HFC ‘AHdedinY Finance Company

IBA

ONddian Banks Association

|Bc\&\§

?Insolvency and Bankruptcy Code

ICCIC\Q | Indian Clearing Corporation Limited
B\~ | Identity Document

™ N Information Memorandum

ISIN International Securities Identification Number

IST Inter Scheme Transfer

JV Joint Venture

KYC Know Your Client

KRA KYC Registration Agency

LC Large Corporate
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Acronym | Full form
LEI Legal Entity Identifier
LTV Loan-to-value
MF Mutual Fund
MIBOR Mumbai Interbank Offer Rate
MCCIL Metropolitan Clearing Corporation of India Limited
MCLR Marginal Cost of Funds based Lending Rate
MFI Micro Finance Institutions
MLD Market Linked Debt securities o~
MSEI Metropolitan Stock Exchange of India Limited A\,
MSME Micro, Small and Medium Enterprise AN\
NBFC Non-banking Finance Company T\
NCD Non-convertible Debentures o YA
NCLAT National Company Law Appellate Tribunal N '\f) \
NCLT National Company Law Tribunal R\
NCRPS Non-convertible Redeemable Preference Shares . ¢ \"
NCS Non-convertible Securities AV
NPA Non-performing asset O
NPCI National Payments Corporation of India SN
NRI Non-resident Investor R ,\R"
NSCCL National Securities Clearing Corporation Liigg™
NSE National Stock Exchange of India Limite@aN*
oTC Over the Counter A\\\WY
PAN Permanent Account Number SN
PCPS Perpetual Cumulative Preferenge SDares
PDI Perpetual Debt Instrument \ €\
PFI Public Financial Institutiona \\2
PM Placement Memorans N
PNCPS Perpetual Non-cymf{lath® Preference Shares
PONV Point of Non Viahihy
PSU Public Sector Urdéxaking
QIB Qualified InsiftdiQhal Buyer
RBI Reserve B&OKY! India
RCPS Redeentalfle Cumulative Preference Shares
RFQ Requdet Jor Quote
RNCPS B%'able Non-cumulative Preference Shares
RTI/ STA “AR¥®gtrar to an issue and Share Transfer Agent
SB i@ock Broker
SCQR “SEBI Complaints Redress System
SCSB\Q | Self-Certified Syndicate Bank
%" Securitised Debt Instruments
Short Messaging Service
UPI Unified Payments Interface
URL Uniform Resource Locator
YTC Yield to Call
YTM Yield to Maturity
YTP Yield to Put
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